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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH):
(a) Yes, Sir.

(b) ang (¢). Necessary action,
under the Import Trade Control Re-
gulations, is being initiated against the
Export House and certaip other partieg
in connection with the irregularities
which have come to notice ag a result
of the inquiry.

Payment made by Nationalised Banks
on preferential rates of interest in
District of Gujarat

1800. SHRI D. D, DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether any applicationg have
been received and payments made on
preferential rates of interest by the
nationalised banks in each of the dis-
tricts of Gujarat in 1973-74;

(b) the total amount granted and
total number of recipiente in various
districts of Gujarat for small scale in-
dustries; and

(c) the number of applications pend-
ing disposal and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Presumably the Hon'ble Member ;s
referring to the advances made by
tue public sector banks under the
Differential Interest Rate Scheme in
each of the districts of Gujarat. The
available data in this regard is given
in the statement attached.

(b) and (c). The present arange-
mentg for flow of data relating to
advances under the Differential In-
terest Rate Scheme do not provide for
compilation of either sectoral break-
up of advances or of the number of
pending  applications. .

Staterpent

Public sector banks’ advances under Dif.
ferential Interest Rate Scheme in the Stace
of Gujarat as on the last Friday of December,.
1973.

(Amount in lakhs of rupees)

Name of the District Number Amount
of outatand-

accounts ing
I. Mchsana , . 1517 6-68
2. Banaskantha 673 341
3. Sabarkantha 645 3-80
4. Panch Mahals 3151 1162
5- Baroda . 1500 7°97
6. Broach 2128 8-60
7. Bulsar , 6298 14 58
8. Surar . . 847 470
9. Dangs , . 117 050
10. Bhavnagar , . 4048 16+ 25
11. Amereli . 362 113
12. Junagadh . . 746 355
13. Surendra Nagar 977 673
14. Kutch . . 3068 10 58
TorAaL . 26077 100 1o
12.21 hrs.
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*I am arranging to have coples of
the charge-sheet made avail-
able to the Parlament Lib-
rary.”
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AFFAIRS (SHRI K, BRAHMA-
NANDA REDDY): It 1s being placed
today 1 the Parhament Library.
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“It has not been the practice to
place accessible documents on
the Table of the House”
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“‘Questions geeking information
which 15 avallable i, gazettes,
reports, documents, books and
paperg are not admitted Such
literature should ordinarly be
avallable 1n  the Labrary
where Members cap consult
them at their convenience
Proceedings of the Raya
Sabha are accessible docu-
ments and questions are not
generally admutted in the Lok
Sabha 1f the answerz are
found in mh proceadings nnd
vice versa.”
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record o¢ the House, the
Minister lays the document on
the Table.”
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SHR] SHYAMNANDAN MISHRA
«(Begusarai): The pomt is tha; even
if it is 5 gist of a document that the
Minister conveys to the House, if the
House insists, that document  will
have to be placed on the Table of the
House. What is the object of such
a rule? The object of such a rule
is, if the document happens to be long
enough, then the entire document does
not require to be placed on the Table
of the House, only the substance or
gist is required to be laid om the Table
of the House, and it is only because
of the length of the document. It is
not because of the nature of the docu-
ment that it is not required to be
placed on the Table of the House.
“This is the point which will have to
be borne in mind when we want to
conform to the rules regarding the
gist of the docwrment to be conveyed to
the House by the hon. Minister.

The second thing with regard to
the CBI document is that the CBI
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investigation was conducted in ac-
cordance with the wishes of the House
and also because the hon. Minister
chose to tell the House that further
facts required to be brought to light
before any action could be taken.
That was a. kind of anticipatory state-
ment that the hon. Minister made to
the House in order to satisfy the
House that the House should not take
any action in a hurry at that stage.
If it wag to fulfil the intention that
the investigation had to be conducted
in order to enable the House to come
to a judgment in this matter, then
the entire document has to be placed
in the hands of the Members and on
the Table of the House.

Thirdly, this investigation related to
the conduct of the Members and re-
lated to the honour and dignity of
the House itself. Now, a document
which involves the honour of the in-
dividual Members, not only one Mem-
ber bug also 19 others, and also the
collective honour and dignity of the
entire House, that document cannot
remain, under the exclusive custody
o¢ the Government. That has to be
under the custody of the House as a
whole In fact, it ig the Chair which
should insist on that.

Fourthly, there has been a doubt and
the doubt would persist, the doubt
would swallow the dishonest Minis-
ters and disonest officials, because the
doubt is going to be eatablighed th_st
you want to uxhield the corrupt Minis-
ters and corrupt officers and, there-
fore, you are not revealing the entire
document. So, it becomes obligatory
on you to ctome forward with the
entire document before the House.
Otherwise this House will not satisty
jtself with any Kind of a manipulated
or distorted information that you
might choose to convey to the House.
We are not going to be satisfled with
anything of that kind. Please beware
that, in this matter, the House s mot
going to let you go ke this.

SHRI S. M. BANERJEE (Kanpur):
Sir, yesterday when the Deputy Spes-
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(8bri B. M. Banerjee—contd)

ker was in the Chair, a point of order
was raised by my bon. friend, Shri

%
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from you under public interest which
he has not asked.

For your information and to refresh
your memory, I would like to give
two instances which ocourred in this

against the BLD
leader, Mr. Biju Patnaik, be laid on
fthe Table of the House. He went on
insisting on that and, ultimately, Sar-
dar Hukam Singh who wag in the
Chalr, gave s ruling that it should
be laid on the Table of the House
Similarly, the seme documen; was
laid on the Table of the other House

The second instance was that my
i hon. friend, S8hri Homi Daji and my-
[self actually produced the Audit Re-
"port of the New Asiatic Insurance
Co. end the Jupitar Insurance Co.
ind we said, “We certify that is a
correet copy.” We insisted that it was
A correct and authentic document

Minister that either he should deny
that it is mot a correct document or
he should preduce the document. And
that document was produced. So, 1
would submit most humbly and res-
Pectfully that there i3 no other alter-
lative the han. Minister, Shri
Srahmananda Reddy, dut to Ly the
tntire document on the Pable of the

tired of Mr, Tulmohsn Ram
are also tired of him. Let us discuss
the matter and end it. We want to
discuss the entire document also in
addition to Mr. Tulmohan Ram. Let
them lay it op the Table of the House,

§

is not only very clear but it is also
supported by many rulings. If a
Minister or a member just makes a
passing reference, it js a different case,
but if he quotes from a document once
or twice, the rule is very clear on
that: the 'members have got the
right to ask that it be laig on the
Table. The House of Commons ap-
pointed a Committee on it and they
had given their findings. Some of
my predecessors, on the basig of those
findings and in their own way, have
conveyed their rulings. Only recen
we discussed this also and we came to
the conclusion that the rulings were
very sound We tried to judge
cently. In spite of the strong base
that we had in the background of the
House of Commons Committee and
many other rulings, it had been con-

a reference from his memory, it is
a different matter, but f he quotes
from a document, then the memebrs
have got the right to ask that the
document be laid on the Table.

As far ag accessible documents are
concerned, that is entirely a different
case, As regards gccessible docu-
ments, I quite agree with you that
there are many accessible documents
which can be had in the Library.
But do not make use of our staft for.
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various cases, thoujgh they are
mble, m that vase we use our discre-
tion. T lemve it to them how they
do it I think, we need mot prolong
it The ruling is very clear, unlems,
as Mr Bancriee says, they need pro-
teetion.

SHRI ATAL BIHARI VAJPAYEE
He has not asked for protection

SHRI SHYAMNANDAN MISHRA
in this case the House would like 10
have protection—for its honour and
dignity

SHRI ATAL BIHARI VAJPAYEE
You direct the Mmmster to Jay it on
tne Table

SHRI K BRAHMANANDA REDDY.
Can I bring to your kind notice the
proceedings of yesterday wherein 1
have ‘smd'

“I am not quoting from anv report
Atter checking up with the invest-
gating authority, such riformation
a3 is available I have tried to give
to the House "

SHR! ATAL BIHARI VAJPAYEE
That mesng that there 18 no CBI in-
quiry report Let him sey Yes or
‘N6' 1 am putting a pointed ques-
tion

(Interruptions)

SHRI PILOO MODY (Godhra)
They have been cheating the country
They have been cheating the House I
chalienge them to produce the report
There 18 no report and the whole case
has becn fabricated

ot qbir re el o
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SHRI P{LOO MODY: Let Him show
wa%h{nhm%mmmhth
House. I chellenge there {s no waport
at all. I waulg like to.ask a straight~
torward question whether there is any
report or pot so that we can haul bim
up for perjury ang privilege

SHRf M RAM GOPAL REDDY
(Nizamabad): Yesterday, the bon, Min-
1ster has given ,. (Interruptions).

MR SPEAKER; All of you had your
say Why not this gade?

SHRYf M RAM GOPAL REDDPY
Yesterday the hon Minister has given
that Shri Tulmohan Ram has forged
two signatures and he has given the
names of two memebis Now he has
not given the names of 14 persens
whoge smgnatures have been forged
This 13 quite relevant Unless and
until those names are given the infor-
mation given 1o the Hou<r 1s incom
plete

MR SPEAKER That 1s not unde:
discussion It i, somethmg else whuh
15 v olved here

SHRI INDRAJIT GUPTA (Alpore
I wus present hcie yesterday When t!
hon Home Minister made the stat
ment It 15 true that he was holdu .
« wopy of the (tatement in his hand
and was readmg from it and he mad
severn] references 1o varioug findings
ot what he calls the investigotirs
authority The investigating authoritt
13 the CBI in this particular case Niw
he 1 stating and 1s taking shelter b
hind the plea that he was not quotint
from the report but that he was only
giving nformation to the House whict
he has gbtaned from the jmvestigatin,.
authority That is togay he clams he
wag not actually quoting but giving
paraphrase or giving gist pf the CBl
report. In thiy semse I would say nc
has made matters much worse for th
Government. Amd you correcily sad
this; you reminded us of the old ruling
Now, if he Guples from & particular
then the House js entitled

mwm:mmﬁ:
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[8hri Indrajit Guptal—contd,

bt everything contained in his state-
" {4 supposed to be a pnraph:;:
or somethitiz based on
port. Thig ig much worse We
a posifion to know whether
ary dr any paraphrage or
led a gist is actually correct
whether it corresponds with
ginal or not. Because, he get<
it by saying, it is g gist Therc-
we are more than ever entitled
know what is the actual, original,
stithentic text of the report, on the
bisis of which he is supposeg to be
snaking a paraphrase My point 15 a
véry short one  You cannot allow him
to gét round by making these techni-
cal pleas He quoted from it I raised
thig yesterday Aa a matter of ‘act
the attitude of the Government and
éverybody here should be to try to
assist the House to come to g proper
considered conclusion on a matter
which hag aroused so mruch passion and
s much agitation i the country He
should try to cooperate with the House
by making this available to the Houst
go that the House can pass 1itg owm
judgment He should not evade this
under {echnical pleas gaving, I am not
quoting, T am gnly giving information
ang all that Information is from the
veport He may give us a wrong
paraphrase How are we to know”
This is my submission
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SHRI B R SHUKLA (Bahraich):
position is clear. In a case ke
thig the action of the Investigating
Officer and otheg 15 reduced to writing
and after completing the investigation
of the case the Investigatmg officer
prepares a final report for sending it
10 a court of law or for dropping the
proceedings of prosecution against the
persons concerned or requesting the
court concerned 1o take eognisance of
the pffence committed ete by the
accused persons involveq therein

Now, a report has been submitted—
whether 1t should have beeén gubmitted
or should not have been submutted 15
a debatable pomt—but the word
chargesheet 15 not known to crimtnal
Procedure code. The only phraseclogy
which has been used in Cr PC is
that g final report would be submatted
to the court. Now, that final report is
a public decument Once 1t 15 submit-
ted to e court of law itg copy can
be obtained 1 agree with the conten-
tion of the hon. Memberg of this House
that for the sake of convenience a
document which hag betome a public
document could be made available to
the hon. Members in the fTbrary

The hon Members on the opposite
are contending that the whole docu-
ment, that 1s, the entire CBI report
must be placed m the Itbrary for peru~-
sal by the hon. Memberg of this august
House. The whole case diary contains
what the CBT hag doneé from stage to
stage. The poeftion of law is that
except the statement of the persons
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SHRI PILOO MODY: Mr. Speaker
Sir, if you reply to what Mr. Mukher-
jee said, I shall sit down.

MR SPEAKER: I am not sitting
here tp reply. I have given my ruling

SHRI PILOO MODY: I want to know
whether your impression is correct or
not.

MR, SPEAKER: You will kindly sit
down. My impression ig that you will
kindly sit down.

SHRI PILOO MODY: I want to
know from Mr. Speaker whether the
impression that you have given in
Yyour ruling is correct or not.

MR. SPEAKER: I have given my

preggion. The ruling is clear. There
iz a habit of bringing in this sort of

AGRAHAYANA 1, 1808 (SAKA)
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MR. SPEAKER: You are the best
judge of the partymen in the Opposi-
tion. How many times can I go on
listening to you?,

(Interruptions)

MR, SPEAKER: After all there
should be a time limit. Everytime
I have look at this gide. I would
listen to you finally. Be rest assured.
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respectfully sulwuit .that your ruling
is vitiated by an error apparent from
the records of the proceedings, I would
beg of .you to consider whether ¢
same conformg to the rule itself. I
think in your ruling there is an error
apparent from the records of proceed-
ingy itsel?, that is, if it is vitiated, 1
would beg of you to consider that.
There ig a second proviso,

MR. S8PEAKER: Mr. Salve, may I
tell you one thing? My ruling was
that if a Member or a Minister quotes
from the document the other Members
have got the right to ask for laying it
on the Table. Now, the controversy
started gver it,

The Minister gaid that he was not
quoting; he was just speaking. The
other Members said that he was quot-
ing and all that. Sometimes very
kind honourable friendg complicate the
issue instead of helping him. The rule
is very clear. When a Member or a
Minister quotes from a document, the
other Méembers can ask that let it be
laid. There iz a proviso also.

SHRI N. K. P. SALVE: The question
is whether it falls in the second pro-
viso.

SHRI SHYAMNANDAN MISHRA:
T have replied to thsat.

H

MR, SPEAKER: 1 know thig pro-
viso ‘shall not apply to any documents
which are stated by the Minister to be
of such a nature that their produetion
would be inconsistent with public in-
terdst’. The Minister gays he did not
quote from 3 docyment,

SHRI N. K. P, SALVE: There is &
after that. You are reafing

the Wrofig proviso,
VABANT BATHE (Akela):
-ﬁﬂ[amm

MR, SPEAKER: This is what I have
said, that the Minister said he wag not
quoting but he wag making something
else. That hag created g bit of doubt.
My ruling was clear, that if the Min-
ister quotes from a document, the
members hive got the right to ask
that it shall be laid on the Table. That
is & clear position. 1 stated it in the
House,

SHRI INDRAJIT GUPTA: How are
you to find out whether it is gist or
not?

MR, SPEAKER: I have not the docu-
ment before me.

AN HON. MEMBERS: Let it be
compared with the do:ument,

SHRI N. K. P, SALV® If it ig not
a quotation, it falls in the second pro-
viso. If it falls in the second proviso,
we take it that it is your ruling that
he is not under compu]sion under thun
rule to lay it on the Table.

SHRI PILOO MODY: No, no.

SOME HON, MEMBERS: Yes, yes.

SHRI N, K. P. SALVE: I take it that
way; I interpret your rule that way.

MR. SPEAKER: My ruling was: if
it 138 a document from which he was
quoting, he will have to lay it on the
Table, unless h¢ invokeg the first
proviso. Now the Minigter hag taken
up the position that he was not quot-
ing, that he was speaking giving the
information, Now it is such a very
diffcult gituation. Now ‘wvery
throws the whole responsibility en this
Table. Let me know what the proce-
dure o, be. tallowsd Js.

SHRI VASANT -SATHE; Tbe ,pro-
oddure I8 clesr. ¥ou.dp Dot hawe 10
worry about it
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MR..SPEAKER: Kindly sit down.

‘ BHR] JYOTIRMOY BOSU: I would
make a submipgion gince you are tuzn-
ing it upside down., 1 want to read
the Tule, Let there be doubt about
i#t. Rule 368 says:

“If a Minister quotes in the House
a despatch or other State paper
which hag not been prﬂl‘nm to the
House, he ghall lay the relevant
paper on the Table:

“Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would be inconsistent with
public interest:”

Thig they have not claimed—

*Provided further 'that where a
Minister gives in his own words a
summary or gist of such despalch"—

here it is in entirety, the whole of it,
the whole summary, the whole gist of
the whole document—

“of such despatch or State paper,
it shall not be necessary...”

He has not given the summary in its
entirety, he has not given the whole
of it. Therefore, you in your wisdom
have given a ruling which has gone
on record, and that ruling is that the
paper should be laid on the Table of
the House. It should not be reversed.
If it is reversed, we shall have to take
very serious view of it; we shall have
to revise our stand.

SHR] SOMNATH CHATTERJEE
(Burdwan): The hon. Home Minister

SHRI VASANTH SATHE: He has
been relying on it since yesterday.

SHR! SOMNATH CEATTERJEE:
So far ma proviso is con-
cerfied, obuld the hon. Minister tell
House categorically and satisfy
House -#at he has gi o hi

B
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own words a summary or gist of
despatch or Btate paper. The previso
does not refer to a ‘part’ which Be
finds convenient to refer in his own
words. He can give a gist to avéid
disclosing the paper, in its entirety.
In that case he must give the gist of
all the topics which have been deait
with in that document. He cannot
say some some forged signatures were
there and omit to mention the other
parts. I was trying to go through his
statements yesterday; nowhere does
he say that he was giving in his own
words a summary or gist of the State
paper. In so far as he is relying on
the second proviso, he admits that the
CBI report is a despatch or State
paper and it 1s covered by rule 388
Unless he satisty you and through
you the House that he was in his own
words giving the summary of that
paper, not the summary of some parts
of that paper in the way he chooses,
and that the report contained nothing
else, the point raised here is valid
and relevant. Kindly see what he has
said. He is prepared to submit before
the House, to place in the Library the
chargesheet as a result of the CBI
enquiry. He said so yesterday. There
is a report of the CBL. We must know
whether the chargesheet has been cor-
rectly prepared on the basis of the
CBI report or not. This is an attempt
to by pass Parliament, The whole
country is interested in knowing the
truth. In spite of solemn assurances
given to this House, he is doing so.
There is a little technical point. It
1s not clear, is the report an accessi-
ble document or not? WIIl the Law
Minister assure the House that the
CBI report which has been filed be-
fore the court is a document of which



Table of the Houge.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, enough has besn said
about technicalities and rules on the
12th, yesterday and today. I am not
quoting the rules again. You have
given a clear and categorical ruling
that all documents from which the
Ministers ane quoting directly or in-
directly have to be laid on the Table.
What bothers me is that the Home
Minister has again shifted his ground
after your ruling. This has been the
practice of this Government on this
issue from the very beginning. Since
the last session, Government have
been shifting ground from one position
to another. They are shielding their
own ministers. They may do that,
But they have no right to cover up
things and thereby damage the honeur
of this entire House. Let us not get
bogged down in technicalities. The
minister is shifting his ground after
your ruling. What disturbs me, how-
ever, ig that the Chair also is shifting
its ground after another lame, weak

after lie and are weak
defences. But it is not for this House
or for the Chair to go to their defence.
Let them shift their ground. But the
Chair should not permit itself to be
dragged by newer and meaner strate-
gies of the Government to shiald some
of their top people. Therefore, Mr.
Speaker, Sir, please direct the Home
Minister that he must lay the report
on the Table as early as possible.

SHR] K. LAKKAPPA (Tumkur): Sir,
they are not interpreting the rule:s
correctly. Even in the extreme case,
assuming that the CBI report is a
State paper, the Minister is within his
right in defending himself, because the
interpretation of the rules is very
clear. Even if it was a State paper,
it shall not be necessary for him to
lay it on the Table. The Minister is
correctly interpreting the rules
Therefore, the opposition has no case

SHRI S. M. BANERJEE: After you
gave the ruling, the controversy arosc
when the minister said that he has
not quoted from that particular docu-
ment. When we talk of quotation, 1t
does not always mean reading from
that paper. I can recite a phrase or
a sentence or para without saying it
is a quotation.

Supposing I do not remember well
a poem, I can recite it without a quo-
tation mark. I would request you in
all fairness to check up the statement
of the Home Minister with the report
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corrected copy of the proceedings

th

has been properly recorded or not.
apprehension is that the proceed-
ings have been intentionally mutilated
and the Lok Sabha Secretariat is also
a party to it

SHRI K. LAKKAPPA: Sir, we take
objection to making allegations against
the Lok Sabha Secretariat. It is an
irresponsible statements. How 1s he
going to prove it? Such statements
should not be made.

shoew fugrd wods  wsow
wgvea, T ¥ g oF dar &l frar fe
o % wawn fe v fafaee ®) @odflo
urfe W P 2ww 97 @F ¥ frw
g @ ¥ e foe wre ¥ Ia9 oAt
sveat ¢ &, forerer e 7 gt v
g o2 2aw aT Y @ T

ST WYCT : & & savea g W
TEN w wie feg )

oft wrew Regrdt Wt : wrr qR
o &% qg wrww I, A & Ay
« f Wt wgveT wiit fo g v
ek § o aw frg $r S o
waT v guret fear .

“But, if it 1s pressed that the docu-
::iwﬂ:mouthe::rd
document on the Table”

=

FeTagivard

“Where the Minister gives in his
own words a summary of gist of
such despatch or State paper, but
does not actually quote, it is not
necessary for him to lay the rele-
vant paper on the Table”
ag ¥ A weww & X §1 e
e ¥ R Iargw go §—K ¥ 374

T ¥ ¥nar §—fr o 77T ¥ wgr

“‘I“‘mﬁ' GNI-gZF 9T TEY7 ATAT

it Fuf seft wgiew 7 96 v

# ¥ vt fen, o g o Wi o

AW FT g IQATET G-I 9 @Y
T |

® IFA A wAre 24T §, I
Eﬁi:

“I am arranging to have copies of
the chargesheet made available to
the Parliament Library.

Shri Atal Bihari Vajpayee: What
about the CBI Report?

Shri K. Brahmananda Reddy: The

chargesheet is really the result of
the CBI inquiry.”

g wWHE A I3 o7t wg, ¥
ag wrsk-wfrz drodftonurio #Y e Frye
¥ wyT A § a1 A, wver fvka wh
w00 ° ag e ¥aw fAow ¥ qaua
A AT AR R faATOW @ @
wTRY ¥ 3 wfadi O g8 ewed @
st WX TR qwedd W v @
wfew ) T, @ o ww ¥ PeRerd
¢ fr ag awarl o ag 3 ¥ | e gw
aw v svart o wfl Tge &, WA
“qqhi&?lﬂmomf!ﬁm
w § e v arkafie ok fgew &
& arvdn e
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w0 uTq A g Wl Ay Wy K
R femr s wg 9% fowmm B wX ¥
Heftemte ¥t wiw fid wr qw

figret o T R R I i A
& g winf foiE AT gEa-fgan v ®
ST TE A § | W 7 o o fa
et wgwed ot sy A @ H ot %
wg?-—q«amﬁmiwfm
AR & WA a1 avw w1 §igg

SHRI K. BRAHMANANDA REDDY:
1 may bring to the notice of Shri
Vajpayee that when he made a refe-
rence—kindly peruse the proceed-
ings—his reference wasto the recovery
or so of a letter from Mr. Tulmohan
Ram or from somebody. Therefore, L
wanted to find out what has happen-
ed to that. Therefore, on enquiry I
gave you that information. In your
previous remarks, the other day, you
did no* mention anything about the
school or the Legister or what 1y con-
tained in the regster.

SHRI ATAL BIHARI VAJPAYEE:
On 9th September, 1 had referred lo

it.

SHRI K. BRAHMANANDA REDDY:
During this discussion, he referred to
2 letter and, therefore, I enquired
whether there was a letter. The in-
formation is about the letter which 1
mentioned to you the other day.

SHRI SHYAMNANDAN MISHRA:
The Chair is confronted with a very
humble demand from the hon. Mem-
bers of this House that a partjcular
document should be made available to

The rule about the gquolation alsu
says that, if the Minister makes a plea
that it is incopsistent with public in-
tergst, it cannot be produced befor:
the House. That is with regapd
quotations. With regard to that also,
the Minister has nol taken a plen
But so far as the gist is concerned,
there is no mention of public interes!
in this. Some words which are very
remarkable and which must be noted
are. ‘at may not be necessary”. Ii
does not mean, “it shall not be neces-
sary”. That only means, and I have
been submitting to you without any
reaction from you, that because of tht
length of the document, it may not b
necessary. If it runs into hundred
pages or if it runs into, just as th
Kapur Commussion’s report contained,
how many thousand pages and how
many kinds it weighs, thousand page:,
it may not be necessary in that cas
if the substance of that is made avau-
able to the House. That is, in fact,
the intention of this rule. There, L«
plea has not been of public interest
That does not include any plea of |
public interest. So, that does nu
arise.

Now about the question whether i
is necessary or not, the moment th
word ‘necessary’ is introduced, th
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,MR. SEEAKER: I have already
gxprespad it—that it is a guestion of
hopour of the House.

BHRI SHYAMNANDAN MISHRA:
‘We are making a reasonable and pro-
per demand. In the case of Mr. Nixon,
he could have taken the plea that the
tapes were privileged, the tapes could
not be parted with by the President
of the United States. But that plea
did not hold good even in the care of

the United States. The tapes were
mude available.

Here because we are living under
a cloud of innuendos, we want protec-
tion from you. We just cannot go by
what he said. Let the other side be
aware of the responsibility that rests
on them that it is the members be-
longing entirely to their Party who
would be exonerated or who would
be involved. None of the members

belonging to this side of the House is
involved.

Then, Mr. Speaker, you would also
recall that many issues were raised
by the hon. members during the coursc
of the debate in the last Session. It
was not only a question of some mem-
bers having appended their signatures
or not. The question of ministerial
responaibility did came in. We have
1aised that question. The question of
the official responsibility did come in.
We want to know where we stand
after the investigation has been made
by an agency which is paid for by
us. The CBI is not the domestic staff
of Shri Brahmananda Reddy or of
Mrs. Indira Gandhi. This is an orga-
nisation paid for by us and we do re-
quire the services of the CBI.

Finally, 1 have raised a question of
privilege, and the question of privi-
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1 would request you to give your
guidance both on the technical and
on the politico-moral aspect of the
malter. We do require the document.

st gor wr qty (wHrmaTR)
v afeg, & wok maw ¥ 4g
fAdw e wTgT § e oW wem #
w3 T W IO guT & AIgE e
QX w1 @7 § | &3 7 qfaesr €1 qQw
T H W ¥ | WY F AT wWWE A%
§ fw 31 Ar: o g Al S qar &
W | SR Ay q P el &
T fal b wT A g ? @A,
U SAIERTN BT TET ¥R G.F #Y
ST HT AT TRT ST @7 Y, O g
3 fa o 7ot &R aTeTw ®Y wERT BT
et § @ oy a1 Y & & wiw
s g i gavigt T w1 e
famr awn wifgy fowd €4 waw €Y
STABT ¥TGH £ |

SHRI PILOO MODY: I want to
draw the attention of the Speaker

and the House to three relevant fac-
1ors.

It is all very well to go into the
rule book and go into the niceties of
the law and all that. But the basic
fact 1s that this inquiry was ordered
by this House and not to a guilty
by this House, This is the basic fact
and, therefore, the finding of the in-
quiry should have been submitted to

this House and not to a guilty Min-
wster.



mation. I think this is the fact of the
matter and I do not think it should

the Parliament and nobody else but
the Parliament. I said this yesterday
also, but, apparently, you did not take
the counsel [ give you for the simple
reason that this involve the reputa-
tion of not only Shri Tulmohan Ram,
not only of all those who are guilty
both in this House and in that box
zlso but the reputation of the Parlia-
ment itsel! when this privilege issue
against the Pratipaksh came up. All
through the inter-session wherever I
went and I travelled all over India,
the people were agitated on this issue
and this issue alone. It is something
hundred times bigger than the Water- _
gate. It involves hundred times more
people than in the Watergate. There-
fore, by these niceties of one nature
or the another, believe me, this Gov-
ernment is not going to get away by
hoodwinking us. This campaign will
be continued, continued, continued and
continued till justice is done. . .

SHRI SHYAMNANDAN MISHRA:
It cannot be discontinued. It will be
continued right from now on.

SHRI PILOO MODY: If you want
to continue this misery, if you want

us, by all means protect these crooks.
It you are also getting fed up by what
is
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Minister’s Secretariat and,
the whole idea of hoodwinking
whole country and deceiving the
ple and the Parliament cannot be a
lowed to proceed. I am convinced as

¥

making a sporting offer to them. I
ask them: Let them show this great
CBI report to any one of us,—barring
the CBI, and particularly Mr. Baner,
jee. Let them show it to any two of
us in the Opposition and let us look
through that great CBI Report. 1
doubt whether he can produce it. I
am charging him and I am challeng-
ing him. But if he does not do it
then we would come to the conclusion
that this whole thing is nothing but
an eve-wash, manipulated just for the
purpose of denying the people of jus-*
tice. Thank you

SHRI SAMAR GUHA (Contai): 1
want to make this submission to you,
Sir, without entering into legal nice-
ties or procedural wrangles. The
issue is one of protecting the honour
of the House. It involves not only
honour of this side of the House or
that side of the House but it involve
the entire House and the Speaker al ¢
Taking into consideration all these
points, I tried to draw attention t
one point, that during the last ses- |
sion, the situation developed and you
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Shri Bamar Guba)

port. We should get complete repart.
We should get the full report of the
enquiry; otherwise, 8ir, how can we
give any sort of guidance to anybody
in the matter? Therefore, what I
say is, the House cannot proceed with-
otit this report, and the House cannot
give advice without this report be-
ing made available. I request the hon,
Home Minister to understand the posi-
tion. I am pot going into legal mat-
ters or procedural wrangles. Don’t
you think that the honour of this
House should be upheld? The Gov-
ernment 1 talking camouflage after
camouflage, one after another; there
is huge inflation in the whole country
and some deepseated malady is there
and there is more and more suspicion
all over the country and this suspicion
13 not agaminst the Government only,
but suspicion against the whole insti-
tution of Parliament, all the Members
of Parliament. They suspect that
Members can forge signatures. There
are certain elements which the Gov-
ernment want to shield and protect.
This iz not the first time that this has
heppened. Earber also this has hap-
pened and licences were granted. So,
this 13 known. A number of Members
of Parliament made joint appeal to
this Minister or that Minister and per-
heps got the licence also. What is
now happening is, Parllament is be-
ing reduced to the position of a dust-
bin, this is getting all the suspicions
of the people. And this can be cleared
up only if the whole matter is brought
up before the House and through this
House to the whole peaple. We should
show that we are above suspicion. Sir,
we cannot allow this House to remain
under the cloud of perpetual suspicion
of the people outside. Why should the
morality the imtegrity of Members
remain under suspicion? Why should
the whole institution of Parliament re-
main under sueh kind of suspicion?
That cannot be allowed, Sir. We will
not allow thie

ot wy foowdt : svrw e . .
oo e : Ty ot e g o
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@t wy fol: o g e
s v famr 8, qu ferly s ader
W E ) T W e Q- afY
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s}, efemEe sk fwar o &1
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"o o urfo o et Zuw o Wy
& wqTET W A

ot wy el : W =% 368 W
Aeli—aa ¥ qgH F &RW BT WY
T & Td—ag Wodtouthe ¥y fradE
¥ wet wr v R ? g o e
s g, ...

WS WRRE : WY §H TT ATEY
e i % £

ot wy fowd: wiv gw wfad,
& g o= v we

WEW WPAN : WY T IR WE
R et s ww g ?

wft wreg foword < & 1 0 T AT WU
&Y JEW § | W O g T ¥y fa-
fesirhifey % € o wwwd @
f—ew oY g & O T W
i
SHRI PILOO MODY: You have

provoked this debate by adding if
and ‘but’.

SHRI INDRAJIT GUPTA: Please
tell us something about your ruling.
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#from a document the other
3 have got a right that that
docurhent be 1aid on the Table.

ot wig fewedt : 7y wre &Y o v
§ fr ®Yz fear & a7 =Y fear § o
B TR =7 AT ART §—0g ot wro Y
a7 s@r g

wreaw wgve : &% g wfwn gafad
fear—aiife wre & #3F a1 f4'% oreg-
Yzu WA TR R

oft wy formrd : % o “g¥" g7 Y
RN

MR. SPEAKER: I gave my ruling

on the basis that the document is quot-
ed.

ot Y fomd : geqar wEEE, W
& & TEH O S FIver g1 TR i
Fewe Gg & fa firawr dvm & fa
Hodtowrie frir wifgu—ag gfim
FET TE T o7 HEATT )
owq “siE 5T wANT g7 & 7 fewwmdr
# qr=r ¥4 @ difaw fag go —wmm |
o E— '
to include with quotation marks
Afe ag se~=T =@ &1
e Fr% feqwiaeesT iy Wk ger
—ar
it does not cease to be a quotation.
W™ ¥ wATAt AT ATGA
oY g—
to refer: to cite; to adduce as autho-
rity to give the actust words.

sw & oraer wrgar g far it wE @ A v
et §-

whether they are the actual words
occurrng in the report or not,

ag w1 ¥m? W Aeq ) B oA
Gie ¥o fag & X § u)X fafieT &
e # weT & f—
He has dishonestly removed the
quotation marks,

¢4 ¥ il
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SHRT SHYAMNANDAN MISIRA:
SI¥, you should say that your ruling
will produce the"ddcurnent.

ot wyq foorlt: daw afly @
TRk ww get 4

weeir wifter : ik oY afwit €Y}
fw sz 1z fear § oy 2few o Al
oft wew fagrdt wrwedt : st s
afbrn gar ¥ fY v wrr Az s ay ?
ag #Ya 3@ fr #hz foar § for ol 2

MR. SPEAKER: I asked him to lay
the document on the Table of the
House. He says he did not quote
What should I do now?

SHRI SHYAMANANDAN MISHRA
What 1s your judgement?

SHRI H. N, MUKERJEE: Sir, we
have been shouting ourselves hoarse
The couniry knows the technical a
woell as the political aspect of the mat-
ter but these muserable Ministers do
not know about it! Are we gung to
swallow that proposition?

MR. SPEAKER: How should I sa!
to them. I have already given the
ruling, You tell me any orher proce-
dure.

SHRI #H# N, MUKERIJEE: your rul-
ing must be productive, You have
sald it i3 open to the Minister to ac-
cept the ruling or not to accept the
ruling. The House is concerned to se
that yout ruling produces the result
for which we have been shouting for
a couple of hours and you have als®
béen drawn Into the bargain. Unles
they say it ig in the publjc irterest nol
to divulge'it they are under 3 bounden
ebligation to lay it on m.*-r.m:d. W}g‘
kind of !.nc%l t rid-
culéus mt M They

st respett the Parjiement asd yo!
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SHRI PILOO MODY: Otherwise 1
will'compisin to the IPU.

MR. SPEAKER: You can go there.
You should try to be serious some
time

& ¥ afadr

‘MR. SPEAKER: : i dfey agi
AT HT | 4T 019 7 xar foqar § 2

My ruling is very clear. You atked
for my ruling and I gave my ruling.

SHRI PILOO MODY: It is no rul-
ing with ‘ifs’ and ‘buts’,

SHR] INDRAJIT GUPTA. That i-
a rule and not a ruling.

MR, SPEAKER: You asked me
what is the ruling about the document
and 1 gave the ruling.

SHRI SHYAMNANDAN MISHRA:
Sir, this House consists of the repre-
sentatives of the people who do mnt
happen to bie so well-versed in many
of the technicalities.

We want your guidance in this mat-
ter. How are we to understand the
rules so far sz production of the docu-
ments is concerned?

MR, SPEAKER: I askeg him the
decument from which he Juoted to be
laid on the Table of the House because
of the ruling. Now you are t{aking
the position that he was not quoting...

ot wy fod : ag A& §

oY wrrer fugrdt wrodat @ o
#ar ey ¥ 7 e wre I A B
Ao § grgAd Ty ?

MR, SPEAKER: What is your posi-
tion now, Mr. Reddy? (Interruptions)
What else can 1 do?

oﬁﬂ‘&.w MODY: Let it be laid
' of the House. (Inter-
riptione)<
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MB. SPEAKER: Order, please. Let.
me know how to satisfy myself. £
cannot go beyond that.

SHRI SHYAMNANDAN MISHRA:

That is a dishonest statement. (Inter-
ruptions) .

SHR] H. N. MUKERJEE: We will
have to bind your hand and foot a¥
they did in the House of Commons in
the 17th century.

MR SPEAKER: Though they did
not.... Don't put everything 1 have
state the position.

( Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
They cannot be allowed to defy the
House. They cannot shirk their res~
ponsibility of laying it on the Table
of the House.

MR. SPEAKER: I have stated the
position I have made my observa-
tion, I have given my ruling. And 1
cannot do anything beyond that.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Our Breach of Privilege notices can-
not be pursued unless we see the CBI
Report. (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, he js lelling lies.

SHRI ATAL BIHARI VAJPAYEE:
He has misled the oHuse. (Inter-
ruptions) .

SHRI S M. BANERJEE: You will
kindly keep it pending,

SHRI K. BRAHMANANDA REDDY:
1 have said yesterday and I have
drawp your kind attention to the
passage in the Lok Sabha proceedings
ang I have definitely stated before you
that I have not quoted from any re-
port. (Interruptiomns), You must
also listen to my point.

14.90 brs.
SHRI PILOO MODY: We do net

want excuse. We want the reeords.



QY oy ¥forwe & A g fafacze
g
The entire world supports us. We

want the Chair to support us. The
entire world is supporting you

MR SPEAKER: I have given my
ruling. I cannot go further.

SHRI PILOO MODY: You never
wanted the report to be laid on the
Table. That is your imstruction (In-
terruptions) .

SHRI K BRAHMANANDA REDDY:
Mr. Mishra, I want to tell you this:
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come to the House, But we¢ do »not
see the Leader of the Homse now. Nor
a situstion like this let the Prime
Minister guide us. (Faderruptions).

SHRI K. LAKKAPPA: Thix seeras
to be a wrestling arena and you are
keeping qQuiet,

SHR] JYOTIRMOY BOSU: What »
your ruling ?

MR. SPEAKER: I have given my
ruling. (Interruptions),

SHRI JYOTIRMOY BOSU: What ia
your ruling?

MR. SPEAKER: | have repeated it.

SHRI JYOTIRMOY BOSU: The first,
second or the third one—~what is your
ruling,

ot gew WX wWW ({1AT)
WTTHY g1 ¥ ? WY BE AveX § | T
gta S ar g Ay & @
fasel £

MR, SPEAKER: I have given my
ruling.

SHRI H. N. MUKERJEE: A Minis-
ter named Uma Shankar Diskshit was
responsible last session for makmg a
statement to the House, But he does
not turn up and Mr. so and 30, bhm
successor, makes a messy statement
which repudiates the assurance It is
a matter of the privilege of the House
Notice has been given of that Ths
House was promised to be given al
the material regarding the results of
the investigation. But now his suc-

The privilege of the House is attract-
ed, It must be takem now. You
throw the other rules to the winds for
the time being; ahe privilege matter
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must come up and Mr. Mishra a8 al-
ready given it. 1f should be taken up,
¥ you eare for Parhament... (Inter-
ruptions) .

st apra faw : gaT gn q=
o ¥ o fead wac § gad
a9 1% 339y ¥ @R Wy 2@ EH
amomysEfwans |,
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fegr  saying this was beyond their
control, this and that so on  IA®
AT OF AT WEAT  WTAT @A
s faady o @ fafaezr 2
murie o oo & & € 7§ ai#
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g sak wrv ¥ o fafaeec s 9t
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eI WY : wTY dYF ox {0
qar &) AWF AT §) GO WG e
T A ) AE A owd WY
&% § forar @l arer &

ot saveen fwt 21 frazat 1.
7€y Ik

TN FET : qrIEY woit ¥yt

ot wew fagrdt avde) : gre
AT ATY WA K1 g9 ¥7 Awa §

werw wEhw : 33 42 g A w1
qRAT B
The Speaker's position 1§ 10 1nter-
pret the rules and I have interpreted
them I have given the ruling and I
have given my opimon

WY s fagrt wrads) : qray g
fr ng ndt ¥ fafamr Yoo wre o1
ar, frarg W1 &gy fs &% & ey
w{t 9t a7 safon aw grew o @y
W1 EFA ¥ 1§ s g g fr foaw
q9 FIX 7 &1 A @omTTodToxrTo £1
UT ATRE T WY

SHRI JYOTIRMOY BOSU The re-
port should be laid just now

MR SPEAKER Whatever observa-
tion's 1 have to make, I nave made, I
have nothing else to add

SHRI SHYAMNANDAN MISHRA:
Did we demand that document under
a particular rule’ No The doeu-
ment was demanded under the gssur-
ance made {p the House earbwer, for
the performance of our duties He
chooses to take shelter under that and
you choose to confine yourself entire-
1y tp that, which 1s unfair to ws

MR SPEAKER: Let us decide whe=
ther we are adjourning for lunch or
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EL I feel very much tired after all
is,

SHRI PILOO MODY: I am contest-
ing the fact that you have given a
ruling. ‘Ruling’ is defined 1in the
Oxford Dictionary.

MR. SPEAKER: What I Fave found
in the rules, I have given. I am not

ing by dictionary. Will the Speaker
go by the dictionary, when the rules
are quite clear?

SHRI PILOO MODY: Mr Speaker,
a ruling is defind....

MR, SPEAKER: As 1 have told
you, there is no question.
SHRI PILOO MODY: According

to the Oxford Dictionary, ‘ruling’ 1s
defined as “a judicial or authorita-
tive decision.”

MR. SPEAKER: The Rules of
Procedure are clear. You are intro-
ducing new things every time.

SHRI PILOO MODY: I will speak
afier you have finished. Now  after
your successful interruption, let me
start again. A ruling is a judicial or
authoritative decision. It imphes that
there can be no two interpretations.
It is a decision which you, and you
alone, will have to give. You can
give a decision saying that the report
must not be laid—in that case, we
will determine our line of action—
or you can give a decision that the
report has to be laid, in which case
also we will determine our line of
action. But the fact of the malter
is that this decision hag to come
from you. That is why you are
sitting in your chair and if you give
less than a decision then we will
have to assume that the Chair is not
functioning.

MR. SPEAKER: You may assume
anything. What ever I have to say
I have said. 1 gave the ruling. I
gave it.

SHARI SHYAMNANDAN MISHRA:
May 1 crave your indulgence? 1 again
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repeat that we want the scommitment
to be fulfllled, We have not asked
for the production of the document
under this rule 368. What is your
ruling? Please address yourself to
this?

MR. SPEAKER: If you speak like
that, I will not do anything.

SHRI SHYAMNANDAN MISHRA:
What are we to do? Did I ask for
the production of the document under

rule 368? ¥ ag wgAT wrgan g fw grow ¥
a1 wfgede gut a1 sa® T H wTTRY
Fq1 HgAr § | WY SaEw AT 7 wigy

WO WEWY : W9 A oM &
My Isar A H AN A
g% wa fafaeze o gat ¥mdi A
g

SHRI SHYAMNANDAN MISHRA.
The CBI inquiry was instituted in licu
of the inquiry by the House, which
was demanded by the House so ineis-
tenily. Now, if that inquiry has been
conducted, should that report not be
placed on the Table of the House,
accordance with the assurance given’

SHRI JYOTIRMOY BOSU: Shn
H. R. Gokhale stated on the 9th Scp-
tember, which I am quoting:

“Please refer to my remarks on the
subsequent occasion. I have sad
at that time ihat we shall take
the House into confldence after the
investigation report was available
After the results of investigation
are available, we shall take the
House into confidenos. The whole
matter is open to the House to con-
sider at that time.’
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SHRI ATAL BIHARI VAJPAYEE:
The whole matter, barring the CBI
Report, is open....(Interruptions).

SHRI JYOTIRMOY BOSU: He fur-
ther said:

“] am making a promise, I am
giving an assurance, that, after this
investigation is over, the first thing
that we will do is to come to Par-
liament and say, “This is where we
have arrived; please tell us what we
ghou!d do". It is only after that,
according to the wishes of Parlia-
ment, that we will proceed.”

If this is not done, then do away with
Parliament. (Interruptions): If they
went to court of law, rightly or
wrongly, due to technicalities that is
one matter. But the second matter
is that the CBI Report must be placed
before the House, If they do not
come with it before the House, they
might call it the last day of Parlia-
ment, Mrs. Gandhi with a photo-
graph of Hitler in her hands will
come to the House and then we might
as well get out... (Interruptions).

o wewm fagrt awdwt . www
wpeE e A @ weae few g
% QY &%F § WA ¥ TN wEEE 3§ SH
) 11 A ) wEA W) deE AE R
1€ Y1 & qge faw @A & @A A
o1 | AT W T dodtomifo ¥ frard
T AT @ E 1 W Ay @ ¥ aRq
&t § s g% o6 ) Twa 9 wTEE
AT HE{Y AT § oF KT A FAT U6
A o agt ma el ?

ot waroraw faw @ AT ag WA
Wammgikfog g1 .. . (wwww) ..
™E e e g R ifoRky
T g ag)

MR. SPEAKER: It is a pity that...
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SHRI PILOO MODY: 1t is t
that you did not give a ml.ing.a pity

MR, SPEAKER: It is a pity
; that
¥You are talking like that,

This is alreday contained in various
privilege motions which you have
given. We heard the Home Minister
yesterday. . .

AN HON. MEMBER: Are you satis-
fied?

MR. SPEAKER: Not a question of
satisfaction. I am stil] hearing them.
I heard all of you. You demanded
that they should also be heard. 1
asked them that they should also
come and speak in this House. Now.
about that, I can give my ruling only
after hearing them.

SHRI JYOTIRMOY BOSU: Don't
mix up the things.

MR SPEAKER: Everything is con-
tained in whatever you have men.-
tioned. The same matter which you
have raised is contained in your pri-
vilege motions. I cannot give the
ruling piece-meal here and piece-meal
there.

We now adjourn for lunch to re-
assemble at 3.30 p.m.

1425 hrs.

The Lok Sabha adjourned for
lunch nil thirty minutes past Fifteen
of the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Fij-
teen of the Clock,

(Mgr. DepUTY-SPEAKER in the Chair)
QUESTION OF PRIVILEGE-—contd.

IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of order,
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SHRI MADHU LIMAYE (Banka):
Qn a point of ceder.
MR. DEPUTY-SPEAKER: Please
sit down. I will hear all of you.
Now ] seek your assistance on a

purely techanical point before you pro-
ceed further. Today 18 Friday, and
you know the rules that, on every
Friday, two and a half hours are
devoted to Private Members' Business.
Also when the time for Private Mem-
bers’' Business comes, we adjourn every
discussion and take up the Private
Members Business. That has been
the practice. Now if we look at the
order paper, we will find that we had
fixed 3.00 pm. for Private Members'
Business. We are now behind by half
an hour., I would like to have your
opinion or desire in that regard whe-
ther you would like to do away with
the Private Members' Business.

st geR W wgEm (RAT) -
FINTM AT, g AT TEAZ § A9 &
NETTE FT FEAXT § WH gH SHET
ersATAEA Y. . (eqww(w),

st g qtea (AraTaTT)
g A& SYIAT WEA § |

sl R W SHAW . STAm
waran, 3R 727 ¥ f5aF fadndy o= 3,
T84 4 QF A4 § A9 f&11 § % wrea
ATETTF A1 quaat fway g ady o
& qrae fwar §, fafa ady ot & o
frar & % drodTomrEo #Y froR ifawm
g7 @i IRET afam 9T @ AR
g w1 Y Ay Sw) | w7 a%
drodtomr€e #t ful 2fasr av gy
af § W fFdy 9% AN FraquEr
T3 =TT &4
SHRI JYOTIRMOY BOSU: I would
request you, Sir, since you had been

a member of this House, an illustrious
member of this House.

MR. DEPUTY-SPEAKER: I apm still
s member,
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MR, DEPUTY-SPEAKER: I am still
a member and I sit there in front of
you,

SHRI JYOTIRMOY BOSU: I would
like you to listen carefully to what I
narrate from the books of account,
these documents, and give us your
considered and wupright opinion, up-
holding the dignity of the House, 8s to
whether it has become obligatory on
the part of the Government to lay
on the Table of the House the CBI
report.

I have to repeat this, Sir, because
they do not understand these things;
they do not want to understand these
things. There arel two persons, two
senior Cabinet Miniwsterg representing
the whole Government of India on
the flooor of the Lok Sabha. What
did they say? Mr Brahmananda
Reddy, the Home Minister to-day,
who was domng a lot of tight-rooe
walking without any success, his pre-
decessor, Shri Uma Shankar Dikshit
said:

‘I am making a promise I am
giving an assurance that afte:
this investigation is over, the frst
thing that we will do 1s to come
to Parhament and we will say,
‘This is where we have arnved
Please tell us as to what we should
do’ 1t is only after that

Mind the words,

“...It is only after that, accord-
ing to the wishes of the Parliament
that we shall proceed ”

Now Mr Gokhale, an emmeni
lawyer and who was also a Judge of
the Bombay High Court and who was
also a practising lawyer at the Sup-
reme Court, knowing all the hmla-
tions of the Goverament and the law
said:

‘I have said at that time that W¢
shal] take the House into confidence ‘
after the investigation repor!
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was available, After the result of
the isvestigation was availablé, we
shall take the House into confidence.
The whole matter is bound to come
to the House to consider at that
time.”

1 have quoted verbatim from the pro-
ceedings of this House. Now, they
have taken a stand that under the
existing laws they could not have
possibly come before the House with-
out going to a court of law once the
CBI inquiry report establishing a case
prime facie came into their hands.
‘That is a matter for the Committtee
of the Government Assurances. But
I will deal with it i1n a separate way.

Now, since the CBI inquiry report
is in their hands and now they have
gone to a court of law already, 1s it
not obligatory on them to come
before the House, read out the entire
CBI inquiry réport and lay it on the
Table vf the House so that the House
15 able to give its counsel and a direc-
tion to the government as to what are
the things that are to be done? Now,
the Government have not done it and,
therefore, it is for the Chair to give a
ruling in view of the two assurances
that are on record that the Govern-
ment must lay the CBI inquiry report
on the Table of the House because I
am positive that the original report
15 now being altered and they are
only trying to take time from the
House so that a fabricated report is
placed on the Table of the House,

You are the only person present
in the House who can save the House
from the indignity and disregard that
is being showered un this House by
this Government.

Wt Do Wtgn W (¥t am)
SYTETw T, gae ¥ & qowrd wid
91 IEE wRT T ¢ Ty X v

e av Al % aff v
W oy awr @ o deatdd
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seardf wt Ty § o vy gty & A
i imfrr o g1 How &
"R ATRAT AT ¥ I wEEqT ¥
wfa s 7@ & o 9% Trew ¥ @@
aeg ¥ arar @A AT W R 7 K zwE
FAT WTIHT WIRW WTEEAT E |

MR. DEPUTY-SPEAKER: 1 will
give my ruling.

oft A WRY : JUTSTR WERT, WA
greg Y e & awr ) s &
AT IO 1 A€ | §IF AT AT AqTI4A-
av fezr na 7 =feat & g SEET
Feae wew fargm awd aw FT A9
STVATET § QRTS8 1. .
(W A) FTHIC 7 99N GTVATET &7
eorae femn & 1 e wa W S
TR T & | T2 Fr afewy M AR
FT AT & ) W TG eI WERY T
w1 & e arefadie 1 & agr amar
£ | SEIT 12 IO FY FFT | WO W
AEE F ATH ITHT I EAAAIE

“MR. SPEAKER: So far as that
assurance was concerned, 1t was
quite categorical. Hig (Speaker’s)
concern was that MPs. were invol-
ved 1n it. If it were somebody from
outside, then, that was a different
matter. But here MPs. were invol-
veg and so the House was seized of
the situation.

Now a difficulty had arisen be-
cause the CBI instead of waiting,
and laying it before the House, had
followed another course by sending
it direct to the court. A plea could
be taken that it was now. a sub-
judice matter. Buf this House was®
directly conoermed with the hoagur
of these MPs. So, some way should
be found out of this tangle. So far
as MPs. were concerned, the Housc
should be in a posttion to express ite
opinion. In the matter about our OWR
Members, some way should be found
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lest this House should be deprived
of its own decision on their conduct
and character, After all, we had to
keep the image of Parliament clean.
He (The Speaker) would have to
find a way out.”

wa I ag Wt wgr & iy orfrarae
F) IEF FIC T FEAT A Ag-qfEw
¥ aras(E, S & e e ) ww
7z @wi grN ¥7, 7g ffaferd o
w g i ¥ fak ag qravar § fw
!ﬂoi’roﬂfe%mmﬁ,ﬁﬁfﬁ
wrRe) #Y v € ° owy g TR
wr g fe fod swa ¥ Naaw
& oy fad & a7 s W@ R,
Fo gFo Trvo fudr M dw FFPAT
a% Ay 67w § g
T T WTE, I mHo uHo fo¥
WA w g | A ey amEw A 7w
%gr & o dTo wrfo F1, ¥A ¥ HIAT-
Tae, e Fwd fafres & Ao
wfqedz, I aradrg =fas arogo fog
& a7 ¥ ot Aaw wlwkLST ¥, WA
gawes 714 7 g% war v uAe o Ay
wzm & fr fafreze & gre wqq 57
¥ fogr #1€ 97 geATHT AT OF A9V
wTaTA-aw Arfgd | o o dro wZ2N-
qreary & g9 AYgT H & A ad
A A W@ e v & fordr anfad o
Afgw wfog Wi & g9 FIITFEA &
Ay gga T TE Y 1 qAe Fo fag ¥ ag
¥ g Tw g wEA g f
20,000 %o TTo &o Fag & ford wrfgdr
g ag A g E e g W W
e w7 fvar @ 7 dve
dto are AW TW I 61 TAA-
i fegr 7w 3T QA0 ¥o fag
*1 grarti faray ar 7 9o qrivaridt
A & gy aTHET T A Qe ¥e
§ feg ¥ anw Frorelt oy, s @ v
IRt e fed foorr aifearardy wardy
ff Tt 1 i ¥o Qe WTTe R WY
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QT o WY gt et o gormar
aryr W grfeariidt Wiy g8 ar o
ag § wely arfr fe war grery ¥ oMy
FoagT  aw & dar fam, wr ofe-
ey & vt dar fergr ? & g g
X AT # v @Y # ) WK wx
® § Y st wig foar @ &1 AT
w107 ¢ i s Yo ot wrfe A @@
g ¥ ity ¥ § ot Ewr wrw fear
@ & ) W gafad g2 o) amwrd ¥l
anfgd, wiT ag feivd Rradrsr *r wrven
a7 w07 & fa Az & ¥ g3 gt
=fed

WY X A1 BW W FF ¥ ¥ 47
w51 {5 57 waa ¥ o oY a1 S ot
& 9% uTT & ¥ g7 A€ uqy I7AT F
A & s 7 g e 0 seha are
AL W AP AT ¢ @ A gAY
T WY 71 79% F9T F947 § fm =frwe
AT A = w41 oY | IHA FET

“If a document has been gouted

my ruling 1s that 1t must be laid on
the Table”

9 B A@ T8 A& w7 o ot A
TR w1 A T g, & ag) favig e
e #7 ag fierd § | 7 O 29 Fomar
oy |

“If a document has been gquoted

my ruling is that must be laid on
the Table.”

o fom ga ae v qEw o
WA W9 WHI AEY | W mET R
Rt wrgw A ag way § fw fewwrd
g HF I §? A Fwrw
ArErAsfroyay “FEF
qre st § o fis FevmrG A AR a2 §:
(1) To refer to a document;

(2) Cite;
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(3) Adduce ag authority;
(4) Give the actua] word;
(5) Tp enclose in quotation marks.

oY qg W A gAr A IT A, W T
A wgTR Wh § wEew e
Wit warar ey gETa wfawe 9
ferar smgm 7 % o wgar g fr W2ew
amé At ST 9% TAN T EwEr o
vy I Fe @ & ) W1 ¥ arg Hro
o mrfo #Y e 7@ & 1 THAT
wzwrsary A w21 fr wf foda g1
# 3% afow a0 g wA A FTFR
9% faer & e 39T a7 Far @

“As regards the delay in replying
to vour letter, 1 was out of tne
country for g number of days and
besides certain consequential action
had to be taken on receipt of the
interim reports mainly from CBI: "

gzfrw friydw e & dYo dto wide ¥
g dro e wifs ¥ ATAT WY FAT
ara® & a7 § Aiv favda o g, o7
qro o m. o ¥ wE gxfem frlEn &y
A w1€ gF el A g 0
AETAT AT

U3 g AN nE T T
7 1 QR0 Two A ¥ 2oz faar
ag st fF g0 Fo faa mixPafaeet &
o &Y #to dro wi€s Y TR w7
Taa fear & gq A w9
TATARE A8 AT & | WA &Yoo Ao
wo wmAM wErFTE A & gra ¥
g% ¥, wg ww@Ar 9wy wUr vafw 0
R & T & Who #Yo wrfo wiT g3A)-
T2 SO grar o | OF A AT Tew O
arg frdf a A W awd ) e w AT
Zatwrr ¥ awe ST AP

VT AP RIITT €AY HT 30X 47
wifww « 63 1 qed g X FE A
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stavy T A @ Ao aro ¥y wer fw
faed oz q7o %o fag o Wi ax Y
wit fr ot agy wwe o Serar o
g wwar § | 34T 7@ 2 fwfer o g
& o gt o arens § fag Wiy ot wr
ow &9 § | gl wZareary ¥ wgr O
R WAFTY & WA qg AY Al
® arFr g, wrg $fwlen a5 gur &
Ffier 28 ardrar w1 sver v § st
wrAerdt @t € ot g -gaeT A £
FARGT & FI% o197 g7 &, W1 oY
FiEl F IO ALY T B
e A T ? grew 2w Y AR, ¥
EAFT ¥ 77, grgy fearddz &
q?, QTRERT ¥ ¥ TAR)
qAR T TfgT | AN wT AagT A
T fa&d |

77 fo7 w1 sary wEr ¥ gEw
gt fagi fr md a1 ¥ w3 o
WX AL N wigy A W A
TFT L AT T A | galfan &
g2 fr feida ot 1 gad w9 73 3
N T N ZAAFT X X ¢F
gzfre fdre of ) ¥fe ora sama vl
{ wravena o= § B gn ArgA ®)
qrq AT FAT R, TR AT & ALY AAC
& 3 oF Fe¥E wrod $3 ) ar g fem-
srafze frare aroft ) gafag & w20
agn g 5w & g fds ot
A wfgd 1 a9 ff aueeT W
qrga ¥ N awasy g ¢ 12 @A Y
QT 9 IAA FE T 0T [T 1 E
firr graT F€T I wroe? PR o
qrgw Pafreed d%2fcgz % g9 T §
I wgA TC JEHN sz & 5 awd
AT, gAY FEwT qw Frwe a7 )
wroet w2 &1 & wosl e wW
¥ forg AT § 1 wroe? w6 o €
QT
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wet 8% paiw ST i guags
aw & qaet w1 wgr ar 5 & qdwt
AT ARy, ¥Aw I 3 fendw worr
wiAa § | Wi oY €% XE o w7
wuw i forer g o g% d2x fiee
¥ Iz e qr—

oft o W wEEw ;e wTE A

wt oy faed : wowq W€ wY wEw
af & 1 gi wid w7 vTtew frer fw
g&7 wive! foaar & e mafea &1
¥ 7w w1 it ooy sa-wfew g
qr ) gfeard e Fawd . (ww-

¥ ) FAEET FE W § | A FEGFE
@igr1dgarar aw § )

(Interruptions)

You are trying to give protection to
the criminals You may deny that
(Interruptions )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE): Sir, he was refer-
rng to the letter of Mr Tulmohan
Ram addressed to the Speaker obvi-
ously. He ig alleging that it has been
done under my advice or it is drafted
by me. I want to make it clear that
although Shrai Tul Mohan Ram has
been a Member of the House, I have
not seen his face I have not dealt witn
any letters which he has drafted or
not drafted.

SHRI PILOO MODY: I did not know
you had to see a man’s face to draft a
letter.

SHRI H R GOKHALE: I have also
sald that I have not drafted any letter
for him.

% WWAT WUET : Q%o Qo faa

q XTH ®E g9 Wifw

ol o fo e R o e
yrefwar mirf ag < W wd
w7 % § 91T T ) o doo o Farwy

w1 wrw §, Vg gfowrfameraf wfy &
&Y ferware gl & 8 o) et R
il § 1 ek Pafpiney o) wig vt
]

dua A vgrwgm g fewm W
& FAtEw Y a7 6F Ko o wE &
qRN T |

ot qw wir g (o) : q@ O
T gt 3 ) w P o us
fafars Y 3 | FoT o & 26 &t
3G 1Y 26 ¢K WAL R :

The last two and g half hours of
a sitting on Friday shall be allotted
for the transaction of private mem-
bers’ business™

a3 =% ¢ 5 wigd & OF wrgie fafa
an % faq ar€ v fifewa frg wmi
fagse e s g a7 3 f-
A7 aF {F 7R gAY AF 5T {7

W ., fwEwA) e owT R G Ao

>

“The last two and a half hours of
a sitting on Friday shall be allotted
for the transaction of private mcm-
bers’ business:

“Provided that the Speaker mav
allot different Fridays for the dis-
posal of different classeg of such
business and on Fridays so allotted
for any particular class of businecs
of that class shall have preced-
ence.”

T® AT Ewe : AE €77 7T
el

ot e oy g AwEF A
o9 a7 5 agie hay fafwds 1
fore ®ar B KICEREY ST WK F |
The matter i siveady ub fudice.

fre 4o s wgE B @ ¢



273 Question of

ok A} X W) A7 ey TR
o ag Ay W & af o g o A
WIT TF FAW BT SF KA1 GEGET W
® 3

The Spemker has already given rul-
mg. Interruptions

R 7% grow w7 Ay gy o
SHRI MADHU LIMAYE. Whal is
the ruling?

it qE Wy I : =ET w7 sl
£ 7§ 7 7w g T T IR
M AGTIARGT T T RO A @AY
% 7a fog 7 &, S M A o ™
Rty for Ay adrger FTRAY
o awww A E T IS
A iR OF g e
SHRI MADHU LIMAYE. What 18
the ruling?

ot 3w Wy WA ST A I T
Y AT AT s EgF ATT AT
wmfrm AT

tﬁmﬂm'tﬁoa’?owﬁv
£ frord V38 T

o} /E WA T AT F R
At ar ¥ | IR TSR T OFE T
Frfed | £F T 86 77E A FisH N AT
47 FTA ¥ SMIA 4G gAY Figd |

THE MINISTER OF HOME
AFFAIRS (SHR1 K BRAHMA-
NANDA READY) Mr. Dcputy-
Speaker, may I submit to you and
through you to the House that I have
sent & communication to Mr Speaker
seeking hus guidance?

(Interruptions)

SHRI MADHU LIMAYE. He is not
competent? (Interruptions).

MRE. DERUTY-SPEAKER: Order
Dlease,

(Interruptions)
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MR DEPUTY-SPEAKER- I will not
shut out anybody ..(Interruptions)
Please listen to me Thig creates an-
other comiplication because the Home
Minister suo motu has come forward
with a statement before the House

(Interruptions) What he has
said just now

SHRI PILOO MODY(Godhra) .

shows that he 1s as confused about the
ruling

MR DEPUTY-SPEAKER' The Home
Minister suo-motu came forward with
a statement that he has sent g commu-
nication to the Speaker seeking his
guidance That 1s what he sald.

SHRI ATAL BIHARI VAJPAYEE:
Oral or written?

MR DEPUTY-SPEAKER 1 4o not
know I do not know what the commu-
nication 18 but the House 15 now seized
of that matter Once a matter 1s stated
before the House and the Members
seized of that matter I would leave 1*
to the Home Minister to consider
whether he should also take the Hous»
into cofidence as to what that commu
nication 1s

SHRI JYOTIRMOY BOSU And
elobrate what guidance he has asked
tor?

SHRI K BRAHMANANDA REDDY:
I sent a communication m writting to
the hon Speaker seeking his guidance
and nstructions on the matter whether
the CBI report should be placeg on
the table of the House or not.

SHRI SHYAMNANDAN MISHRA
(Begusara1) I rise on a point of order.
If 1t so pleases you Kindly permit me
to move a motion of contempt of the
Chair against the hon. Home Minister
or I shall give it in writing that he has
committed a contempt of the Chair
and also a contempt of the House. We
have béén déaling with this issue un-
der your Chairmanship and in the
meantime the hon. Minister takeg the
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matter out of the hands of the House
and out of the hands of the Presiding
Officer who happens to be in the Chair,
the hon. Deputy Speaker. This is a
grave contempt of the House and a
grave contempt of the Chair,

SHRI K. BRAHMANANDA RED-
DY: That communication ..., (Inter-
ruptions)

SHRI SHYAMNANDAN MISHRA:
He can gpeak later:

So, it requires your very clear guid-
ance whether a contempt of the House
or the Chair has bheen commuitted or
not in taking the matter out of the
hands of the House and in his trymng
to refer it to the hon Speaker whoso-
ever happens to be m the Chair is for
our purposes the Speaker of the
House This matter cannot be refr-
red to the Speaker when we are grap-
pling with that issue Therefore, the
Home Minister has to be charged with
contempt of the House.

SHRI K. P UNNIKRISHNAN (Ba-
dagara); On u point of order, Sir.
When Mr Mishra was gpeaking, one
of the hon memberg opposite called
the Home Minister...... chor, ...

SHRI PILOO MODY: He ig not
even an assistant to the Deputy Whip.
He has no business to speak to the
House and to address you from the
Treaury Benches. Let him go back
to the last bench where he belongs.

SHRI JYOTIRMOY BOSU I will
quote from Kaul and Shakdher to show
how the conduet of the Home Minis-
ter has been unbecoming of a mem-
ber, not to speak of a minister. On
Page 273 jig says:

“If a member desires to make an
observation on a matter beforg the
House or to ask a question from
anothey member who is speaking,
either to obtain clarification or for
the purpose of any explanation
about g matter which ig under con-
sideration of the House, he has to
4ddress the question tbrough the
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Chair.”

Here this is a matter which Is very
much before the House and he has
tried to obtain a clarification about
a matter which the House js fully
seized of Now, Mr. Speaker is not in
the Chair at the moment. You are
in the Chair. Therefore, by addres-
sing it to the Speaker, the tome
Minister has shown disregard to the
Chair and to the House and hasg be-
haved in a manner which is unbecom-
ing of a3 member I shall be grateful
it you uphold the dignity of the

House and of the Chair by reprimand-
ing him right now.

it srzwr fagrdt avodat (vnfeaT)-
IqTEqE WEET, NI 12 A & TG ATHAT
fawrz aT faqg a1 gur & 91T sHAT
dvv mew ¥ afadte dar g qar R
W g 7Y 75T &, g WA w4 & v wg
&1, #faw g9 wWdT 31 %A GARF
TE WA WEIRT 4 AF TS EIAT AFA
f& 7z =frav &1 srzEm 2@ &) @
arees faw faan & pegdig 2g wm @
& ? faw fwaw & gawre 1g wdt Agte
a #frav 7t feedy fad 7 o &
I3 #gr fa ag Aodtonrso ¥ w19
{7418 "-9z% 9F =EY TEA | TH 97
% el agR gh | EIET wgRa wr
daar gar #8T aga & fv we
TaAwe W & At Iy vl A 3
AT BT LG A1 B yweA A ¥
TaAdT TEAT Sigdr & @ @ weAT d,
et I qus <fF T | e
ur A1 O WA ¥ WHIT W,
gt age & fog w1 g Gt feg
T ¥ qHE X 1"l A7 fraer
&t a uw W e Az gu &, 57
ATHA T A T g0 &, AT grae 4l
¥ 618, sz o 5 ¥ 18 wif o
W aaq e wret ? e 3 oot
ey w1k & O ot § ? A wgar
g & fe y ot 7§ oy g7 W EW
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TR rAF AN, g Ay AT
ot v ) e § ved fRy & fa-darc
o oy F AT @ KT RET AT HT BT
medw Wi @ §, ey xgE wI@r
To01 Sz Tk § o g Hat v
fedre TaAr <rgd & ot 37 g wrafw
a4} §, W ¥ wa W a7 9T b
STYEY MEEE WOT, M@ §F GEER &
T R A W9 GF 54X 7Y GAXAAT
T 1 DY 77 |

SHRI N. K. P. SELVE (Betul):
One need not be a genius and study
parliamentary precedents and practices
to know that while you are presiding
and when the House is seized of a
matter, i1t is your verdict alone that
will ultimately matter. But unneces-
sary motiveg are being imputed and
unnecessarily time ig being wasted
Before the lunch hour, i1n terms of rule
368, the Speaker gave a certain ruling.
None of us knew, including Shri Piloo
Mody....

SHRI PILOO MODY: Or the Home
Minister.

SHRI N. K. P, SALVE; ....or the
Home Minister. None of us knew
whether in terms of that ruling it was
nicumbent on him to lay certain pap-
ers on the Table of the House or not. Is
there anything wrong, is i1t contempt
of the House 1f he asks of the Speaker
to know whether the ruling is that he
should lay it on the Table of the
House or not? However, if it com-
mends itself to you that the matter
being where it is that the ruling be-
ing vague as it is, as the House is
seized of the issue, it must continue,
why do we waste the time of the
House, Let us go ahead. He has only
said “T have sought the guidance of
the Speaker”. The ruling is the issue
‘be tested. (Interruptions) Before
e Tunch hour the Speaker said he
given a certain ruling. What that
ling fneant is a matter of interpre-

W
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tation. They are interpreting it in one
manner and we are interpreting it in
another manner and God along knows
what the Speaker actually meant by
that ruling. In view of this position
of the matter, it is but natura] that he
has asked what exactly ig the ruling
and what he has to do in compliance
with that ruling, whether he should
lay something on the Table of the
House. Therefore, my respectful sub-
mussion before you is that in whatever
he has stated there 1s no contempt of
the House, there is no contempt of the
Chair If you are seizeg of the issue,
you arc the presiding officer, what-
ever you decide is final and we will
abide by it I think that is what he
meant.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, I fear, the crooked-
ness of the Government will lead to a
Presumption of the criminality of their
intention.

What has happened 1s that, in the
morning, the Speaker gave a ruling
and the trouble was that the ruling
could not be implemented on account
of the doggedness of the Government.
The Government dig not choose at
that point of time to ask the Speaker
for his indulgence for some more time
and for an opportunity to plead with
the Speaker either openly in the
House or elsewhere, if the Speaker
permitted 1t, to convince the Speaker
of the rightness of their opposition
The Government merely sat silent
and repudiated, in effect, the imple-
mentation of the ruling given by the
Speaker.

This was not an ordinary situation.
It was an extraordinary situation, We
have been driven to this unpleasant
situation of having to hold up the Pri-
vate Members' Business. We have
hardly ever done it in the history of
Parliament. In an extra-ordinary
situation, we are continuing the dis-
cussion which started in the morning
and which went upto 2.30 P. M. That
extra-ordinary situation was develop-
ing in the course of the debate when
suddenly the Home Minister pops up
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and says somsefhing io farther compl-
cate the whole situation. I could have
accepted the bona fides of the Govern-
ment's position if the (Governthent
during the recess had sought to contact
different parties and Independent
Members in the Opposition, hag sought
also to contact the Speaker and had
also gought to contact the Leader of
the House who ig 1n Narora, accessible
on telephone, I guppose. They could
have done & lot of things in order to
get over a situation of their creation.
But they did nothing of that sort,

Sir, the debate was proceeding and
you were conducting the entire pro-
ceeding mn an absolutely digmfied
manner. You have called everybody,
Congress Members and non-Congress
Members, to speak on this matter.
Suddenly, in the midst of it, the Home
Minister pops up in s own fashion—
1 am sorry, I have to say these things.
He 1z unused to the ways of this
House, His colleague, the Law Minis-
ter, chooses to be a dumb creature, a
kind of dumb anumal whose name
come to my mind. I am sorry to say
all these things It 1s because of these
things that we have to go on discus-
sing this matter.

When thig matter is being discus-
sed and you are in the Chair, you are
told, “Hold your peace. We have writ-
ten to your boss elsewhere,” We are
not going to tolerate this sort of thing.
If any of us were in the Chair in your
place, we would have looked upon it
as an insult to the Chair, not personal-
ly so much but to the institution of
the Chair. Whoever sits in the Chair,
Gurdial Singh Dhillon or G. G. Swell
or anybody else, the Chair is impor-
tant, the honour of the Chair is im-
portant. ¥f you, Mr, Sathe, were
in the Chair, could you let that letter
be used as an instrument of circum-
venting the duty and the responsibi-
lity of the Chair and also the dignity
and respaet of the Chair?

f mo Mu" w gre’ coh-
ki, a debste whish Vou Hive pere
mitted, Yoy are listening to all scrts
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of pecple, thé péople on the other
side, who cannot formulate
a syllable of gignificance about parlia-
mentary propriety, Even sb, you aré
allowing ali kindg of people to take
part in the debate, Now, they come
forward with a suggestion which is 8
slur on the Chair. We are not going to
tolerate this sort of thing. We have
al] respect for all Speaker. We shall
have it again with him when he comes
here. But that is » different matter,
The Chair has to be respected. The
Government is not expected to hold
up the proceedings like this. I do not
think the Parliament ig going to
stomach it.

I know, the Leader of the House has
to go to varlous places. She has so
many things to do. She has to worry
about a hell of a lot of things. I hope,
she hag wtitten to the Speaker about
her absence. I do not know. She may
not have done so. I can forgive her
for not doing that. But I cannot for-
give the Leader of the House, from
day to day, ahsenting herself when
questions, discussions, agitating the
whole House irrespective of party
affihations come before 1it.

1 cannot forgive a person who calls
himseclf Shri Uma Shankar Dikshit
and who, ag the Home Minister of
thig country, had given an assurance
to this House on the last day of the
last session. He spoke on behalf of the
Government and he spoke in a manner
which suggested that he owed a duty
to this House to come before it on the
opening day of this session to apprise
the House about the progress of the
case. He has never appeared before
us since. He is a Minister without
Portfolio, But he is a Minister with
responsibility to the Lok Ssbha.
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Shagkar Dikghit chogses to stay away.
The ball ig, jn the court of Shri Brah-
mangnda Reddy; he is an indefinable
person—capnot - formulate anything
because he himself cannot be defined.
‘He gdelights in the contemplation of
Brahma, which is q3rg ¥ g7 well
beyond the understanding through
words or mental processes! I am not
surprised to see that his mental pro-
cesseg are such that we, ordinary mor-
tals, cannot get the hang of it! So,
what can I do? The Prime Minister
is not here. Mr. Uma Shankar Dik-
shit is not here. The Law Minister is
mum. And poor Mr. Brahmananda
Reddy is preoccupied in the contem-
plation of Brahma! Where do we go?
In this predicament, he intervenes to
suggest that, because of a letter to the
Speaker, the proceedings should be
stopped. This is a reflection That i=
why, an extraordinary motion has
been made in the most abnormal situa-
tion. This extraordinary motion
should be accepted by the Chair and
discussed. (Interruptions)

MR. DEPUTY-SPEAKER' What
happened to Mrs. Maya Ray during
the inter-session period? She must
have been to a hill station.

Bhe is full of energy. She is full of
vim and vigour.

SHRIMATI MAYA RAY (Raigenj):
I did not go to Shillong
MR. DEPUTY.SPEAKER: You did

not go to Shillong; you had been to
Darjeeling

Now I am not shutting this out. But
I want to make a small reference
There is just one flaw in the otherwise
impeccable speech of Prof. Mukerjee,
and that 15 the use of the unfortunate
word “oss’. Now may I say that the
relationship between the Speaker and
the Deputy-Speaker of this House. ..

AN HON, MEMBER: . .. .ig like hus-

MR. DEPUTY-SPEAKER: You may
be interested in wife. I am not

The pelatignship between the
Spealar and the Deputy-Speaker is
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not one of boss and ynder-study. We
are both indepeadently electeg by
this House and we gecupy indepen-
dent offices under the Constitution.
He discharges certain dutieg under
the rules ang 1 discharge certain
other duties. Of course, we have a
responsibility to this House, and as
far as it lies in my power, T shall
cooperate to the fullest extent in
order to see that this democracy
functions and this House functions.

SHRI B. R. SHUKLA (Bahraich):
My point of view has been fully made
out by your goodself. The Chair of
the Speaker is one and the same,
though it may be occupied by diffe-
rent individualy at different times.
Therefore, my submission is that, if
any communication seeking guidance
from the Speaker....([nterruptions)
My submission is.. .. (Interruptions).
It is for your benefit. Kindly listen.

My subnussion is that the communi-
cation which has beén sent to the
Speaker is presumed to be in your
possession because you are continu-
ing in the same Chair and the same
office. Therefore, if it is in your pos-
session, then, on that basis, give us
guidance which is sought by the hon.
Minister. If it is not in the possession
of the Speaker and, therefore, it is not
in your possession, kindly ignore it
and give your ruling independent of
whatever communication has been
made.

SHRI S M. BANERJEE (Kanpur):
1 have hstened to the submissions
made by my various friends. But I
wag surprised to hear that the hon.
Home Ministet hag invited a direction
from the Speaker Kindly remember
that when Shri Ishague Sambhali was
the Chairman. he got something in
writing from the hon Speaker to put
it before the House and he did it
and had to face the music. Still he
carried out the order of the Speaker,
Even then, when the hon, Speaker re-
turned to the Chair, he said that he
was going to uphold whatever the
Chxir might bhave said
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Here, the Speaker knew very well
that the matters were continuing.
Then in all fairness to you and in all
fairnesy to the House, he ghould have
continued in the Chair because what-
ever happened in the morning, it was
based on a ruling given by the hon.
Speaker. 1 have quoted instances and
it is correct that the Speaker gave
a ruling that if anything is quoted
from any document, it should be laid
on the Table of the House. I can quote
verses from the works of Tagore but
do you think it is all my creation? 1
can cram the whole report and produce
it without quoting. Even then it is
a quotation. Quotation jg a quotation.
Otherwise, right frcm the childhood
we were asked to cram so many things,
but do you think 1t is all our creation?
I can quote hundreds of Ghazals from
Begum Akhtar’s records. Do you think
it 18 all my writings? 1 am surprised
there are too many quotations n his
speech. Do you think only if the in-
verted commas are there, it is a quo-
tation, otherwise, not? I knew Mr
Reddy is a very able person but even
during the probationary period he is
committing such mistakes. He may
not be confirmed. Sir, you use your
own discretion and give a final ruling.
Had I been in your place, I would
have asked the Minister to go out and
adjourned the House, and we would
have all met on Monday in a cooler
atmosphere. I would request that
when you are occupying the Chair,
you are the Speaker If any Chair-
man, Mr Sathe included, is occupying
the Chair, he is the Speaker. I am
sorry. They should have apologised
to the House, Mr. Gokhale is here.
Mr Uma Shankar Dikshit gave us an
assurance and he lost his portfolio.
Let the Prime Minisfer come. With-
out the Prime Minister, nobody can
give a decision, whether Speaker or
non-Speaker,

SHRI SOMNATH CHATTERJER
(Burdwan): In the morning, when the
hon. Members on this side were ask-
ing for laying the CBI report on the
Table of the House, the ground omn
which it was being resisted by the

han Waima Wieictcos moas dhad ke Lad
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refuge under the second proviso to
Rule 368 trying to suggest that w
he gave wis only g summary in
own words ang that he had not
ed from jit. Mr. Speaker never sug-
gested that the document cannot be
laid. .

On the other hand Mr, Speaker was
very clear that if the Minister had
quoted from report, it was the duty
of the Minister to lay it on the Table
of the House. Throughout the Morn-
ing session this wag strenugusly resist.
ed by the Minister and some Members
on the Congress side when this mat-
ter wag tontinuing to be discussed.
After the lunch recess this reference
to a letter or communication sent to
the Speaker 1z made. Thig 1s nothing
but a deliberate attempt to scuttle dis-
cussion 1n the House, under your
Chairmanship, and to tie your hands
so that you may think more than
once before you decide and give your
ruling thereupon. And also it im-
lhies that you should wait for the
decision of the Speaker opn this com-
munication {(which has been sgent tc
him) and that you should not try to
come to your independent judgment
and so on. The attempt is to try to
interfere in a manner which I may
term ugly, and trying to scuttle dis-
cussion There 15 no provision in the
tules for seeking guidance from the
Speaker You have got all the powers
of the Speaker when you occupy the
Chair, Therefore, 1 don't know why
this information has been given 0
you and to the House, except for
scuttling the discussion in the House
Sir, 1 appeal to you to decide the
matter according to your conscience
An attempt is being made that per-
mission of the Speaker is required
that is, from Dr. Dhillon, and they
cannot decide on their own, to lay 1t
on the Table. Their attitude I should
say is not only unbecoming of a
Minister of the Government of India,
but, 8ir, it is a clearly derogatory
attitude towards the House and pro-
per steps should be taken in this
Tegarg by your good self. This is mYy

—b At
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. ot do g o fierlt (Raremi) :
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PROF, MADHU DANDAVATE
(Rajapur): At the outset I would say
this , Sir. If any Member of this
House, (including any Minister) sends
any ‘private’ communication to the
Speaker or any one else privately,
we are not at all concerned about the
communication. Without this House
knowing it @ Minister sends any com-
munication to the Speaker we do not
feel concerned about it at all. And I

_ will quote the precedent. Yesterday
| When the Minister for Parliamentary
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Affajrs got up here and sald that we
should take up the next item on the
agends, that is, papers to be laid, many
of us got up and said, when we ad-
journed for lunch at that time the
Speaker had not made it clear as to
what will happen after the lunch
break. Therefore, it was considered a
contmuation of the morning stage. At
that stage the hon. Minister said that
during lunch hour he had talked with
the Speaker. And you rightly said
what private conversation took place
between the Parliamentary Affairs
Minister and somebody else is of no
consideration to the House at all. 1If
that were to be quoted to the House it
would not have come before the House
at all. But if the Minister quotes that
he had talks with the Speaker on the
Floor of the House then that becomes
part and parcel of the proceedings of
Lok Sabha. Sir, you in your inima-
table and humorous style said that if
I try to bring into discussion my own
wife, even she will become part and
parcel of the House. Then Mr. Baner-
Jee jocularly quipped: Don't bring
your wife into the picture unless
somebody else will demand that she
should be laid on the Table of the
House, !

Sir, on the basis of the clear under-
standing given to this House and on
thie basis of all the past traditions you
rightly said that what transpires bet-
ween the Minsster and the Speaker or
anyone else outside does not become
the property of the House. But when
it is quoted on the Floor of the House
that becomes the property of the
House and part and parcel of the pro-
ceedings. Here the Home Minister
has not merely sent a communication
to the Speaker seeking his guidance
as to what js to be done about the
CBI report but has had the temerity
to say in the presence of the Deputy
Speaker that 1 have sought clarifica-
tion and guidance from the Speaker.
He has the temerity to say so0 in your
presence, We are not concerned with
who sits in that Chair. We are only
concerned about the Chair.

{Interruptions)
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When he shows the temerity to make
the statement on the Floor of the
House in the presence of the Deputy
Speaker, let me make it clear that we,
‘the Members on the opposite side, are
not concerned with who sits in that
‘Chair—whether it is the Speaker or
‘the .Deputy Speaker or whether it is
the Chairman—but it is the Chair that
we respect. I would go to the extent
of saying that tomorrow even if Shri
Brahmananda Reddy sits in that Chair
we will have to respect the Chair.

Therefore, we feel in your presence
and in the presence of the Members
of the House when. he has said I am
seeking guidance from the Speaker,
it- is an insult tp the authority and
Chair of the House. This is a con-
tempt of the Chair. Therefore, not
only must he apologise but I would
also suggest that Shri S. N, Mishra's
motion exppessing concern of the
House should be taken up.

SHR] K. BRAHMANANDA REDDY:
I have greater respect to the Chair,
whoever is the occupant, than many
others who profess it.

Now, my submision, as I have al-
-ready stated, is that I have sent this
cemmunication—written—to the. Spea-
ker during lunch. (Interruptions).

=t sAzac faw @ (zATEIETT) T8
AET T | TE HS T AT

=it mrze fagrd aoEt : a9 A&
AT T AAT Fa7 AT @Y 5 | GgA Aa

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Deputy-Speaker,
Sir, we, on this side, are actually feel-
ing about what the hon. Members
:from the Opposition feel that the
dignity of the Chair should always be
-maintained. It is only a question of
understanding and interpretation on
whether a minister, by writing g com-
munication to the Speaker, and that
too in this particular case, had in any
way brought down the dignity of the
Chair presently presided over by you.
The question is very simple. Every-
body knows that. The hon. Spea-
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ker gave a ruling. That was not a
rullng in my opinion but ‘it was only
stating the facts under the rules from
Parliamentary Practice of Great Bri-
tain—May’s Parliamentary Practice—
or also of the House. If something is
quoted from a. document, z Member
has got the right to demand that it be
laid on the Table of the House. The
Speaker gave this as a ruling in this
particular case because since the
Minister was quoting from a docu-
ment, that has to be laid on the Table
of the House. He did not, clarify the
position. He had given the ruling.
But, later on, it transpired—only a
few minutes later—that on this point
he was silent and, therefore again, the
Members from the Opposition ross on
their feet to sa
cument?’ In the meantime, the Minis-
ter came and said that he had not
quoted from the document. He said
that he was mnot referring to the do-
cument. When the hon. Members
stood up, the House was adjourned for
lunch.

As the hon Members on the Opposi-
tion side and this side as also my hon
friend, Shri Salve and myself said,
they could not understand his ruling
as also what the Minister intended to
know from the Speaker and what was
the meaning of his ruling. Did he, by
that ruling, ask the Minister to lay it
on the Table? What is he to say on
the Table of the House? He has writ-
ten a letter subsaquently, Du inz the
lunch hour, that communma..mn is
made in the name of the Speaker. The

‘what about this do- =

4

Minister, during lunch hour, wrote tog,

the Speaker. Why? Because the rul-
ing was given by him and he has ask-
ed him as to what is meant by that
ruling? ‘Am I to lay it on the Table
of the House or not’ he asked him.
There was not the slightest inten-
tion on the part of the Minister to
show disrespeet in any way or the
slighest sign that he had in any way,
insulted the House in this case. My
second point is this. After this com-
munication, if he felt that he was to
give a ruling, possibly he might have
or he might not have passed that on

%
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“Each man approaches God thro-
ugh his own Gods"”

The citation read:

“Malraux's culture is, first and
foremost, & vast resurrec-
tien’.

Malraux's book p. 246:

‘Lot us not forget that eulture is
but first and foremost a vast
regurrection’.,

The citation:

“Nehru wanted India commitied
to a umque destiny dedicated

“Nehru wanted to see to it that
India is committed to a uni-
que destiny dedicated to be-
voming the conscience of the
world".

You have {o decide whether Mrs.
Gandhi was quoting Malraux or she
was coming out with origina] ideas in
the citation on Mr. Malraux, If you
maintain the first then we have to
say that Mrs, Gandhi is a plagimrist.
It you maintain the second then we
have to say that she is dishonest. You
take your choice, Would you like to
refer to her as a plagiariat or would
vou like to refer to her as dishonest?
The fact of the matter is that the
same sort of tamasha is going on
here—some words, could not concei-
vably have come from the mind of
Mr. Brahmananda Reddy, couly not
conceivably have come fiom the mind
of anybody except if it was a direct
quotation from not only the report,
but the charge-sheet which must have
come out of the report. Thi. is the
report about which I have already
submitted. Why this tussle hag been
woing on, as Prof, Mukerjee revealed
& you is, communication has broken
down between Narora and Delhi....
(Interruptions)
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This o celled braing frust without
any svidence of heins is going
decide the future of this country.
Communications have broken down
and therefore no instructions could be
received whether the report should be
placed or not. And the poor Home

8
§

can be established.

Earlier it was said by Prof. Muker-
lee that the Leader of the Housr
ought to be here. She has all but
disappcar +J from DPatiamenl and
therefore 1 have to openly confess
that I do not recognize Mrs, Gandh:
as the Leader of the House at alf
Because the Leader of the House can
only maintain that she is the Leade:
of the Howie 1f she occakionaly at leas
for an hour o1 two every day puls i
an appearance. Unfortunately we are
left with two people in this House,
one is the Minister of Parliamentarv
Affairs, 1 think he does ine best h-
can to deputise for the Leader An.
then Mr. Banerjee. Parliament ha
been reduced to a monologue in whict
Banerjee talks and Mr. Raghu Ram-
aiah listens,

I think this thing has gone on fm
long enough. There is ample argu-
ment for you to reply categorically to
the note sent to you by the Hom-
Minister: that yes, the report of the
C. B. 1. han to be placed on the Tabls
of the House. Had you done this had
communications perhaps besn better
with Narora had you dome this theie
would have been none of this and w-
would not have wasted this time, We
would have been on private Member-
bers buminess and the House would no!
have had any quorum and all ¢*
them would have gone home.

Wt wawe firw : utew W,
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MR. SPEAKER: Afler I left, the
Home Minister scu, a letter o me, It
came in my absence. I left here at
# quarter to three for lunch and I
had hardly finished my lunch when 1
seceived g call from my Private Sec-
retary saying that the Home Minister
had sent a letter and asking me, “Are
You coming or chould we sent it
there?” I said, I am coming after 10
minutes, When 1 came and saw tle
Tetter it was 4 o'clock. You hud al-
remdy fixed the meeting of the Busi-
ness Advisory Committee. I thought
nince you will be coming there, it is
much belter that I discuss it with you
at that time. But in the meanwhile,
¥ came to know that it has been refer-
red t0 in the House already. It would
have been much better if he had not
referred to it till I had met them in
the Business Advisory Committee. But
it wac alreadv going on in the House.
T thought if he referred to it, he might
have also referred to the contents. Of
course, the lelters are addressed to
the Speaker and not by my name.
Mr. Piloo Mody, when you talk, you
should talk with some responsibility.
3 would request all of you to see the
proceedings. 1 repeated the ruling §
or 6 times. Fvery time vou asked,
“What is the ruling”, I said I have al-
ready repeated it a number of times,

I
SHRI PILOO MODY: You should
vas; the same stricture against the
Home Minister ulso because he alsn
did not understand your ruling.

MR, SPEAKER: He undergtands it
and you understand it also The
ruling’iz not so complicated. After all,
1 just repeated what has been said
by the House of Commons Spenk~r
and by my predecessor. I said, we
Pecently discussed it also and this 's
the interpretation,

SHRI PILOQ MODY: There was no
ruling at all,

MR. BPEAKER: You take it like
Yoat. But if was repeated 4 or §
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SHRI PILOO MODY: A non-raling
does not become a ruling simply be-
cause it is repeated 4 or 5 times,

MR, SPEAKER: Don™ try fo ridi-
cule everybody. You have this knack.

SHRI PILOO MODY: There is no-
body here who thinks there was a rul-
ng,

17.00 hours.

SHRI H. N. MUKERJEE: Our con-
tention is that your ruling ig not being
implementeq in practice. It must be
enfarced.

MR, SPEAKER: That i< a different
matter, The rulinn was there, These
was nothing much (o uay cxcept that
whe;;, a member or a Minister quotes
from some document, it hag to be laid
on the Table. There is nothing mueh
to say or elaborate. It is a gimple
thing—when somebody quotes some-
thing, it is laid on the Table of the
House, Shri Hiren Mukerjee now
<ays “the ruling was alright; our con-
tention was that it ig.not being imple-
mented”. It is not my fault. I gave
the ruling. Now the Minister takes
up a different position that he did not
quote from this and that.

SHRI SHYAMNANDAN MISHRA:
All the greater reason that the House
must insist that your ruling must be
implemented, As it is. if your ruling
is clear, categorical and unambigus-
ous. why are they hesitating?

MR, SPEAKER: The ruling is given
fur implementation and not just for
reading. But the Home Minister took
up a different position later on, that
the ruling refers to quoting from a
document and that he was not quot-
ing, whereas it is contended on this
side that even though the inverted
commag are missing it is a quotation.
The whole of the debate was diverted
to a matter which was so unfortunate.
Now, if all you agree—] wonder if
there will be any use in
it—the letter will be laid before you.

SHRI SHYAMNANDAN MISHRA:
Which letter?
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As far o this iz comcerned,
!mmndb%m You
may ask the Deputy-Spesker or any
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other Chairman to come ang sit here
and give the ruling. I wint to make
it very clear. I withdvaw the ruling
and you mame gny Chairman or the
Deputy-Speaker. He may come here
and give the ruling, I am not prepar-
ed to listen to auch talles, Let any
gentleman from the Opposition or
from thig side come to the Chalr. You
name any Chairmsn. He will come
and give the ruling.....

SHRI JYOTIRMOY BOSU: When a
ruling has been given, it is absolute
and final. You cannot withdraw it,

MR SPEAKER' I offer it. When
you mre dissabisfied and I also accept
that you are dissatisled, the only way
ont 18 I withdraw 1t. Let any gentle-
man come and sil here and deal with
it. 1 am not prepared to deal with
th:s subjert. 1 am not prepared to
Jisten to this debate.

SHRI ATAL EIHARI VAJPAYEE-
Let your suling be implemented. . .
{Inteyruptions)

SHRI JYOTIRMOY BOSU: 1t ig not
left to your pleasure to withdraw it

SHRI H. N. MUKERJEE: There
was not provocation for you to leawr

MHK. SPEAKER- 1 think there may
be some feeling 1n jou that, perhap»
the Chair 15 waning on this side. !
want to be abrsolved of this. I am
asking others to sit through the de-
bate, I will come on other occasions
I offer it to you As my esteemed
friend, I request you. I will come con
othey items.

PROF. MADHU DANDAVATE
Thin is very unfair to the House No
member gugrgesteq it.

MR, SPEAKER: I leave It and you
deal with it.

PROF. MADHU DANDAVATE
What about the contempt motion®

MR, SPEAKER: Regarding this, #
will be dealt with by my coliearoe.
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I will gladly accept the findings of
my colleagues and all of you,

PROF. MADHU DANDAVATE:

Kindly take your seat. We want to
make a submission to you.

In your absence, Shri Shyamnandan
Mishra hag given notice of a motion
of contempt and he should be permit-
ted to raise the motion before the

House.

MR. SPEAKER: I tell you, I am fed
up with all this. Everytime you sit
like this and something dawns on you
at the end of the day. Why do you
mot take up definite decisions? You
ereate headache {for the Speaker
and Members all the time and after
21l this you come with this letter,
'‘No, no. We put it to you’ Why de
you not make up your mind earlier?

SHRI SHYAMNANDAN MISHRA:
I have made some preliminary re-
marks about the contempt that has
been committed a’gainst the Chair and
the House. But this is the formal mo-
tion of which I have given a verbal
notice earlier. For the information of
the House, I will reaq it:

“The House is of the opinion that
the Home Ministey has committed
a grave contempt of the Chair and
the House by making a statement
in the midst of a discussion on the
guestion of laying the CBI report
that he hag sought the Speaker’s
guidance in this respect, thereby
blatantly seeking to take the matter
from the jurisdiction of the House
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when it w. raised and seized of the
matter and from the jurisdiction of
the Deputy Speaker who was in the
Chair at that point of time.”

SHRI S. M. BANERJEE: I rise on a
point of order.

MR. SPEAKER: It all happened
during hig time. He will now occupy
the Chair.

1%.19 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Let me.
understand. Please sit down, Let us
restore 3ome amount of normalcy. Let
me understand what is the issue at
the moment. So many things are
there,

Now, as far as I can understand, a
certain point was raised, At this point
I would not say it is a motion because
a motion has got to be considered and
whether I can accept that motion or
I cannot accept it....

SHRI SHYAMNANDAN MISHRA:
The Spesaker at that time has accept-
ed T0. X%

MR. DEPUTY-SPEAKER:
do not know.

SHRI SHYAMNANDAN MISHRA:
There was no objection from the
Chair. T was allowed to move it and
I have moved it....(Interruptions)

That [

PROF. MADHU DANDAVATE: Sir,
Mr. Mishra has already put the mo-
tion formally before the House; it is
the property of the House. '

MR DEPUTY-SPEAKER: I am in -
the hands of the House. 1 left the
Chair when the honourable Spealer:
came, but I did not leave the House,
I was sitting there....

SHRI MADHU LIMAYE: For which
we are obliged. ...

MR. DEPUTY-SPEAKER: Honestly,
I did not hear it, whether Speaker had
said that he had accepted the Motica.
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bere: if you want a snap poll tomor-
0w, we are ready this evening! Let us
it by going to the people!

SHRI P. G. MAVALANKAR: That
is relevant. My friends on the Cong-
ress bencheg should remember that this
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snce rather than Dleaving it to the
Speaker in his Chamber. My charge
is that the Home Minister and Govern-
mtdmmwmﬂ;ltmm.
clﬂonmttoyoabutwthsm
with a view t5 circumventing your
OWn authority, because the matter was-
very much in the posseagion of this
House at that point of time. That i
why Mr. Mishra's motion ig very much
in order because he is saying in his
motion that the Home Ministey by
sending the communication to the
Speaker and adding lafer, after 45
minutey, that that was sent during the
lunch hour—another additional expla-
nation by way of trying to defend an
already wesk case—and then he says
that the Bpeaker will decide which
meant obviously that you as Deputy-
Speaker sitting in the Speaker’s clair
‘were not to be consulted because they
thought your ruling would be perhaps
embarrassing to the Government. The
whole point is whoever sits in the Chair
continues to take the responaibility

submissions for the second time.

SHRI 5. M. BANERJEE rose—
MR, DEPUTY-SPEAKER: You have
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spoken on this. Let ys not mix it up.
iet us talk one by gne. 'Those who
have already spoken I am not calling
them. Please do not insists. Mr.
Banerjee, don’t complicate the matter,
1 will do everything. Now, Mr Raghu
Ramaish,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): MR. DEPUTY SPEAKER, I am
not here on the technical aspect of the
motion This august House, while con-
sidering a sgerious matter like this.
must not rest merely on technicalities.
The prime charge levelled against my
coleague, the Home Minister, in this
motion is that there is an attempted
contempt of the Chair and of the
House.

Sir, 1 would like to say here and now
categorically that there has never been
nor there would ever be any such in-
tention as far as the Government 1%
concerned (Interruptions). Let me
state the facts I am not yielding
(Interruptions)

SHRI JYOTIRMOY BOSU- Sir I rise
on a point of order.

SHRI K. RAGHU RAMAIAIL: T ym
not vielding 1 did not disturb any-
body 10 the Opposition. T do not wart
to be disturbed 1 am not yieldmng
T is not fair. This kind of bullying
will not do. We have a right to speak
on this side Since morning I huwve
not sald anything T must be heard
This is » serious matter and the whole
House must hear the entire story bhe-
fore we come to ANY decision

Sir, this morning, when the hmm.
Speaker gave & ruling—I am not going
into the merits or demerits of it—there
was a widespread expression of feel-
ing on the Oppcsition side and they
said that they would like the CBI
Report, or whatever it is, to De plac~d
pefore the House. Thiy was the de-
mend. Then the House adjourned for
lunch. The Home Minister, in order
to show respect tn the House, throuch
the Chair, Wanted certain doubts ‘0 be
cleared and he wrote to the Speaker
ai he mentioned just now. Because

direction or guidance or whatever it
is, There ig no other course for that.
Then, you were good enough to come
and occupy the Chair. Now, if it was
meant to be a communication be-
hind the back of you, as some Members
said, there is no need for the Hom,
Home Mimister to mention it in the
open House. The very fact that he
mentioned it in the open House that a
communication wag sent to the Chair
shows that he dves not mean disrespect
to You

On the other hand, he wanted to
Lene to your kind notice that such a
tummunication was gent. It shows
respect to you so that you may nol
function 1n a vacuum, (Interruptions)
so0 that the Chair and the House de not
funclion in a vacuum So that it ma)
not be saig thap we have not brought
it to the notice of the House and sn
that it msv not be said that we have
fdnne romething Lehind your back, Thes
exuctly was hig purpose in bringing 1
tn your potice in the House and m the
manner as 1t wag done I would like to
sav that there is absolutely no questiot
o1 contempt of thig House. If the fact
that he addressed a leiter to the Tharr
during lunch hour is a contempt 1 do
not ¥know what the Law of contempt
8. I am o Barrister and 1 know sotne-
thing of the English Law of Torts aud
Contempt. Thig is the highest respect
shown to the Chair to ask for guidance

SHRI SAMAR GUHA: The whole
maotter appears to be as if it is som¢
wrangling over a procedural matter
Bui you will appreciate that the
whole matter from which it started has
u serious imoprtance which fnvolves
not only the honour of the membors
Ofﬂlil!lolﬂamd!hed.im:ityofth'
Chair but also the whole concept and
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values of the institution of purliamen-
Chair but also the whole concept and
But you wil] appreciate that the whole
matter from which it started has a
only the honour of the members of
this House and the dignity of the
serioug importance Which involves not
tary democracy itself. That jg the rea-
son why this is asitatt% our mind
The Government wags trying to change
their stan dfrom one to the other and
trying not to come out with the facts
This is what ig agitating our minds.

Before 1 proceed, I want to know
when the hon, Home Minister wrotr
to the Speaker whether the report of
the C.B.1. haq been sent alongwith the
letter tn the hon Speaker. Thig 15
very important It is not my suspi-
cion. You wi] remember not one but
three very important nationad dailies
in Delhi have expressed their doub*
about the integrity of the CBI itsclf
and said thal at the behest of somc
hwgher authority the CBI may cven
change the conient of i{he report. 1°
the hon. Minister wag sérious or
sincere in seeking the Spesker's guid-
ance., he must submit the CBI report.
if he hus not done, so, immediately to
the cfire nf the Speaker

The <econd point is this T was
readv to accept the explanation that
has bers given by my hon. friend
the Minister of Parllamentary Affairs
He wanted to create the impression of
teking the Deputv Speaker into con-
fdence ang not doink thing n  tne
backgronh® Wiy that very good
maotive, he made that statement that
the Tlome Minister had written to the
hon. Speakcr for hig guidance.

Lt ux see what actuslly happened
The kon.Home Minister came nut with
the informetion about the fact'of @
lettey he khad addressed to the Speaker
not in'the beginning. First he said he
sought the guidanes af the Speaker.
For what 'purpose? Members were
agitsted. Then he maid he Wanted to
fing gut whether the CBI report shrold
be placed on the Table or not Then
there wse'a Hafla and when arguments
were' being mate, he came out with
the information that he had written
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during Junch hour. Now the pon.
Minister of Parliamentary Affairs has
stid that he wanted to take you into
confidence and wanted to honour you.
Therteore, he made that gtatement that
he had written to the Speaker. If he
was serious and gincere in what he has
said, what shuold have happened? At
3.30 when the House reassembled,
when you took the Chair, it wag the
first duty on the part of the Home
Ministcr to communicate to you snd
through you to the House that he had
writlen a letter to the Speaker. T:. %
was what he wag bound to do. But he
did not do it. Fifteen minutes. t¥enty
minuteg, half an hour passed, then aw»
hour passed and then he disclosed that
he had written to the Speaker. When
did he disclose it? When you made
the observation that you were not sub-
ordinate 10 anybody. The office of the
Speaker and Deputy-Speaker is 2
whole, an office in continuity. The
Speaker and the Deputy Speaker have
a continuous entily. You have your
own ~depen lont jud emant. Without
- iributing motive this j¢ the reason-
zhle internretation one can put or 1t
hecause the Home Minister found that
sou may give an independent Judoe-
ment or indepeudent rung to clarifyv
the confusion created by the forn'er
ruling of the Speaker, just to scuttle
that possibility, he came gut with the
statement that he had gent g commu-
nication to the Spesker seeking his
guidance  whethre t the CBI repor
shuold he Taid on the Tabel or not.

Th 1 ~forc. what the hon Minister of
Parliamentary Affairg has said may not
be the corect version on the basis of
facts, though I want to believe him.
But interpretation of the facta leads
to a contrary impression, that the
Home Minister wanted to gouttle the
possibilty of your giving your_ inde-
pedent opinion or independent judge-
ment over the matter

The matter has become so serious.
not only in regard to the procedure,
not only in regard to the right of the
Speaker or the Depuly Speaker. When
the matter was geized by this House
he shuold have communicated to this
House Why is @il the opposijions



SHR] DINESH SINGH (Pratap-
garh): We are now apparently mak-
ing our observationgs on the point
connected with the letter written by
the hon. Home Minister to the hon
Speaker. Since the hon. Speaker has
already indicated that he would have
no objection o place this letter on the
Table of the House and since the con«
tent of the letter would help us in
further observation that may be made
in the House....

ft we famd WX AW W
qre § A1 9% ¥ FAKT |

SHRI DINESH SINGH (Pratap-
garh): Since Mr. Limaye has also
kindly added his voice to the letter
being read here, may I request you
to take the trouble of reading that
letter.

SHRI SHYAMNANDAN MISHRA:
My submussion 1s that placing that
letter on the Table of the House would
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mmgmmmmm:“
No. I have not started. This {s in.
teriocutory submission.

MR. DEPUTY-SPEAXER: That i
exactly what I bad in my ming alsc.
But 1 was waiting till the Members
and then
I wil} make certain observations. I
think Bhyam Babu made spome sub-:
Wmammthbm-

SHRI SHYAMNANDAN MISHRA:
1 have yet to make my submissions. .
.. (Interruptions).

MR. DEPUTY SPEAKER: I do not

know what has happened to Mr. Patel
since yesterday.

SHRI NATWARLAL PATEL (Meh-
sena); He has made hig obeervaticns.

MR DEPUTY SPEAKER: If you
want to talk I will just sit down and
you go on talking.

SHRI NATWARLAL, PATEL. He has
made 100 observations; since the morn_
ing he has been speaking on this, but
now he says he hag yet to make some
observations.

MR. DEPUTY-SPEAKER: 1 thought
Shyam Babu who sought permission
to move this motion hed already made
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Whenever any person from the gallery
thmwllnyiuﬂe‘lintotheﬂome,the
Hotse takes jmmediste notice of it.
When the Minister of Parlfamentary
Affairs comey before the House with

in the morning be made
available to the House the hon. Home
Minister, chose to make a statement.
Whenever he makes a statement, he
puts his foot in hi; mouth, He had the
audacity the other day to say someth-
ing about JP. So long as those ugly
words remain on the proceedings Mr
Brahmananda Reddy’s sppearance

trating with the Chair, clamouring for
clarification, a single syllabus of that
king fel} from the kps of the hon.
Hi
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Shﬂﬂhouodylﬂd.thatmmm
smhrhﬁegﬂmmmm
Spukeristhespumhm.m.
ning. He knew about it. Then
he made this statement, What
did he mean by that intervention?
That was & clear notice of injunction
on you and injunction on the House
“please do not proceed with this mat-
ter; this matter has been referred to

The hon. Minister of Parliamen
Aﬂnumdth:tltma:impleuthz
seeking clarification or guidance from
the hon. Speaker, Was it not the duty
cast on the hon, Minister of Parliamen.
tary Affairs at that point of time to
cmbetoretheﬁmmdukm ]
clarification?

SHRI VASANT SATHR (Akola):
Sir, on a point of order. On what is
he speaking?

SHRI SHYAMNANDAN MISHRA:
On the admissibility,

SHRI VASANT SATHN: Under
what rule is the motion being made
and ynder what rule is he speaking for
the last two hours?

PROF., MADHU DANDAVATE. He
is pleading for the admissibility of
his motion,

SHRI VASANT SATHE: He mukes
a point for two hours and he does not
know under what rule,

SHRI SHYAMNANDAN MISHRA:
I am not that ignorant of the rules
I am telling you.

MR. DEPUTY.EPEAKER: He has
given a notice under rule 184

SHRI VASANT SATHE; That rule
reads:

“Save in so far ag iy otherwise pro-
vided in the Constitution or in
these rules, no discussion of a mat.
ter of general public intevest shall
take place except on & motion meds
with the consent of the Speaker.®*:

Is this a mattar of geperal public
interest? (Interruptions). This iy mat-
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ter strictly within the precincts of the
House, gtrictly related to the rules,
Hoyw is it a matter of public interest?
{Interruptions),

MR. DEPUTY SPEAKER: May I re-
quest the hon. Members that we are
reaching a conclusive stage? Please
don’'t create more complivations nuw.
Let us finish,

SHR] SHYAMNANDAN MISHRA"
Sir, in my humble opinion, there can-
not be any subject of greater public
jnterest than a subject which involves
the jowering of the dignity of the Chair
ang the lowering of the dignity ¢* the
House. The distinguished occupunt ot
the Chair, whenever you, Sir, do not
happen to be in the Chait must know
more than anybody else that ;t 1s a
matter of the highest importance

So, my submission ig thay theie s
already an implied approval and con-
sent of the Speaker so far as my mo-
tion iy concerned. The motion 1s of the
highest importance which you, in you:
pleaspre, must ask the House to dis-
cuss it

MR, DEPUTY.SPEAKER Now, I
hope, we have done with ull speaking
and other things.

1 am deuling with thig hmited ques-
tion pf the admssibility of this mo-
tion which was given notice of and
raised by Shri Shyamnandan Mishra,
fhri Atal Bihari Vajpayee, Prof H.
M. Mukerjee, Shr1 Janeshwar Misra
and Shri Piloo Mody There is another
one by Bhri Jyotirmoy Bosu.

Since the whole matter arose out
of a certain observation made by the
Home Minister relating to a particular
communijcation which he hmd sent to
the Speaker during the Lunch hour
when the House was in recess, I think,
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ter before the membery of the Busines.
Advisory Committee and o sesk theu
asgistance and their opinion on the
matter. I think, he said so when he
was in the Chair for some time,

We have gone many steps beyond
that. Therefore, I think it is only faix
that this letter should not be kept away
from the House any more. Whethe:
you agree or disagree, let it go ¢’
1ecord. Thig is the communication tha:
he sent to the Speaker, So, I will reas’
that out.

SHRT SHYAMNANDAN MISHRA
Thanl« 11 the mediatory role played
hy Raja Dinexh Singh.

18.60 hrs

MR DEPUTY SPEAKER: For thr
last two hours, it was in my mind ths'
this letttr must be brought hert
Whether vwe are huth big men or smal
men, I Uunk, Raja Dinesh Singh ane
myself thought alike. But, 1 think,
physical  stature, we are about th-
same,

Thys 1~ the letter:
*Dear Mr. Speaker,

I am wnling to you to seek yow
guidance and your direction ot
an waportant matter that ha
been thrown up in the course of
discussions in the House, Wher
the CB1 wa, entrusted with o
vestigation of certain specific ol
fences, they completed their in-
quiry expeditiously. According
to the nornwl practice, the CB.
meorporated the results of then
investigation in the form of -
report.”

Su, there 12 a CBI report. Many
you were saying ..

AN HON. MEMBER: It is ¢nly
the form of a report.

MR. DEPUTY-SPEAKER" All 118"

SHRI PILOO MODY: Then he wi
be able to say, ‘T never saig there w!
% report’,
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SHRI MADHU LIMAYE: Is therc
une report or are there several re-
ports? Mr. Chattopadhyaya said that
*here were several jnterim reports.

MR. DEPUTY-SPEAKER; I am only
réading this,

Mr. Piloo Mody learnt his Enghsh,
perhaps, in England and America, I
iearnt my English only in India.

SHRI PILOO MODY: I learnt in
India.

MR. DEPUTY-SPEAKER: Ma)be,
vou leurnt English from. the English
governesg when you were young But
1 did my studies jn o far-out tribal
village. Would you bel'vve me if 1 say
that I started learning my English after
1 took my Master's Degree? Before
that, I had discovered. I hag learnt all
my English wrong

SHR! PILOO MODY: I will not en-
quire as to who was your governess
nor will I question the quahty of your
English. But somebody said that this
now proves that there wag a report.
That is not written in the letter. It is
vour comment that I object to.

MR. DEPUTY.SPEAKER- That 1s
what 1 am gaying It is said:

. investigation in the form of a
report.”

“According to the normal practice.
the CBI jncorporated the resulig of
their investigation in the form of
a report to enable them to decide
whether any prosecution should be
launched. The report contains. ."

Not the form, but the report.

“The report containg a gist of the
statements of all the witnesses who
were examined in the course of
the inquiry and all the documents
similarly gound relevant, It also
containg the appreciation of the
evidence by the investigating au-
thorities.”

Appreciation of the evidence
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“The CBI have also entered into
some correspondence with the
Ministry of Commerce in regard
to action to be taken against the
licence-holders, and thjs aspect has
been explamned in the House by
me. We felt thay the disclosure of
the report of the CBI resulting in
the prosecution of certain accused
would inevitably lead to disclosure
of the statements recorded in the
eniirse of the mvestigation ™

SHR1 SHYAMNANDAN MISHRA:
Tuo whul? (Interruptions).

MR. DEPUTY-SPEAKER: “Such
a disclosure may cieate legal problems.
1t may also prejudice a fair trial It
15, for the<e reasons, that we did not
wish to place a copy of the report as
<uch on the Table of the House. Gov-
ernment would nol wish to do any-
*hing which would nterfere with the
udicia] process or course of ustice”

SHRI SHYAMNANDAN MISHRA:
in the maiter of privilege, we are the
highest court of justice. No court is
. bove us

MR DEPUTY.SPEAKER' “ At the
wame time, Government deeply regret
that an impression should have bren
created in the House that we have anv-
thing to hide, [ am having a copy made
«f the relevant report .."

SEVERAL HON MEMBERS No. no.

SHRI MADHU LIMAYE: All the ve-
port.

SHRI SHYAMNANDAN MISHRA:
The corruption is exposcd The inien-
tions are exposed.

MR. DEPUTY-SPEAKER. I am Jjust
reading out the letter .

PROF MADHU DANDAVATE: It
i+ as bud ag plecing one part of the
(ntire Sugar Industry Inquiry Comm-
missipn’s report.

MR. DEPUTY-SPEAKER: “...I auor
having & copy made of the relevant
report of the CBI for your perusad
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and it will reach you py this evening.
Inmwottheimporu:{hsmmmlv.
ed, we would be grateful for your
guldance and directions in the matter "

So, thig is the letter,

SHRI SHYAMNANDAN MISHRA:
It is not worth the paper on which it
is written,

SHRI PILOO MODY: Who has writ.
ten it?

SHRI JYOTIRMOY BOSU: Mr.
Gokhale hag drafted it.

ot wew @ ol @ ww ww
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MR. DEPUTY.SPEAKER: I have
not done else except to
read out the letter and pass on the
information to you. The letter is be-
fore you.

Now, I will come to the question of
the admissibility of the motion.

SHRI MADHU LIMAYE: Not be-
fore hearing my point of order.

SHRI SAMAR GUHA: The hon. Mi-
nister has misled the whole House, The
bon Minister smid here ‘the relevant
portions of the report of the CBT,

SHRI K. BRAHMANANDA REDDY:
There iz no mention of relevant por-
tions, It clearly says ‘the relevant re-
port’.

SHRI SHYAMNANDAN MISHRA:
...which involveg corrupt Ministers.
These are not relevant for a corrupt
administration anq a corrupt govern-
ment,

SHRI ATAL BIHARI VAJPAYEE:
It is clear from the letter that there
are several reports, Who should decide
whether the report is relevant or not?
It cannot be left to the Home Minister.

SHRI JYOTIRMOY BOSU: Arising
out of what the Minister hag chosen
to say, how many reports he is talking
about? It is one or more than one?

MR, DEPUTY-SPEAKER; Now, 1
have only read out the letter which s
row part of the proceedings of the
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House ang the House can do anything
it likes with that letter, but at the
appropriate stage, not at his gtage.
Now, let us not conclude about this.
We are not discussing this letter now.
Therefore, let us not mix up the issue.
We are now on this question of the

SHRI ATAL BIHARI VAJPAYEE:
That is a side izsue,

MR. DEPUTY.SPEAKER:
first of all . .

SHRI MADHU LIMAYE: S8ir, we
want ruling on the main issue; please
give ruling on the main issue.

MR. DEPUTY.SPEAKER:
wait, step by step.

SHRI S. M. BANERJEE: One sub-
mission, Sir. Just a minute, This
motion is against the Home Minister.
It says, he has committed contempt of
the Housge, as far as you are concera-
ed. He has committed breach of pri-
vilege or contempt of the House, as
far as you are concerned. That being
the position I would request you, Sir,
that this matter should be taken up
when the Speaker is in the Chair; you
should not do it.

MR. DEPUTY SPEAKER: No, no.
Let me say about the admissibility
The letter is different. The letter 1s
your property now.

SHRI MADHU LIMAYE: The mo-
tion ariseg out df that letter.

gafad g eoie TAT§ ) -
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MR. DEPUTY-SPEAKER: The
point is, whether the Home Minister,
by writing this letter to the Speaker,
and informing the House about 1

Now,

Please
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made a very strong point that noth-
ing can come before this House with-
out the permission of the Chair,—
thereby meaning that the Chair has
accepted this. Now, may I remind him
and the House about this? There are
two stages, one is, a notice of a Motion
and the Speaker's consent to raise the
Motion. Now, the Speaker may con-
sider that in his chamber but very
often he also hears the Members cpn-
cerned and he listens to their submis-
gsion before hc makes up his mind
about it.

SHRI SHYAMNANDAN MISHRA:
Contempt is committed in the pre-
sence of the House,

MR. DEPUTY SPEAKER: That is
a different thing. We arc at that
stage: things happen so suddenly, and
s0 many wanted to speak, I allowed
them to make the submission. I al-
lowed them not only on this side but
the other side also. But that does not
mean that the Motion 1s admitted.
That is the first point.

Now, we go to the second stage,
Rule 187 says:

“The Speaker shall decide whe-

ther a motion of a part thereof is

or ig not admissible under thesc
rules.”

Now, I am at this stage—whether
it is adpussible or not admissible.
(Interruptions). Now, let us under-
stand one thing—the whole thing flow-
ed from what happened before the
lunch, the whole thing after lunch
was a continuation. But unfortunate-
ly, here on both sides, this side and
that side, there was terrific confusion
when the House adjourned for lunch;
I will give you instances. Mr, Azad
went on record as saying in so many
words, we could not understand his
ruling. That is what you said.

SHRI BHAGWAT JHA AZAD: I
understood all right; I ynderstood
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him that he was stating the rules in
this regard, on this issue. But the
Opposition wanted to understand whe-
ther CBI report could be laid on the
Table of the House and Government
understood that the CBI report is not
to be laid on the Table of the House.

MR. DEPUTY-SPEAKER: A little
while ago, Mr, Raghu Ramaiah stated
that ‘doubts had to be cleared’. And
I think 1t was Mr, Piloo Mody who
was asking again and again, what is
the ruling, what is the ruling. And
Mr. Shyamnandan Mishra also asked.

PROF. MADHU DANDAVATE: Mr,
Piloo Mody is always the first to be
confused, Sir!

MR. DEPUTY SPEAKER: So, we
are all agreed on this that there was
confusion about the ruling and under
these circumstances it is no surprise
if the Home Minister also felt con-
fused about it. I am an optimist. I
beheve in the goodnes of people. If
the Home Minister honestly felt con-
fused 1 do not sce anything wrong if
he writes to the Speaker and seeks
clarification Now, very often many
of you wrile to the Speaker, But the
very fact that he wrote to the Speaker
that by itself would not mean that he
was committing contempt of the Chair
or me. At least. I do not feel that
way.

st wy feml: & SATHAT FAT
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SHRI SHYAMNANDAN MISHRA:
Sir, if it is your pleasure, on compas-

sionate grounds I am not pressing my
motion.

{Interruptions)

MR. DEPUTY SPEAKER: Now, you
may draw your OWR conclxulfm!.
You say he has said this at a particu-
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lar time to convey it to me that I
gshould not proceed in the matter.
That is your opinion, But they say
they never meant it. -

SHRI MADHU LIMAYE: That is
why we arc withdrawing the motion.

(Interruptions).

SHRI PILOO MODY : Sir, I rise
on a point of orderr My point of
order is that the Motion has not been
moved., (Interruptions).

PROF. MADHU DANDAVATE: It
is regarding the admissibility,

MR. DEPUTY-SPEAKER: Just a
minute. (Interruptions). May I re-
quest Mr. Patel to sit down? You arc
not helping the House at all. Kindly
sit down

SHRI SHYAMNANDAN MISHRA:
On a point of order, Since I have
read out my motion and I sought your
indulgence for permitting me not to
press the Motion on compassionate
gErounds, would you not be pleased to
grant me the permission? Is there
any embargo on the hon. Members of
the House to perform an act of com-
misaration in sympathy or pity? Can
I be permitted at any point of time
to do this? I do not want to proceed
with my motion because enough pity
has been evoked in me. So, on this
ground, I do not want to proceed with
my motion.

SHRI S M. BANERJEE: I do not
talk of compassionate grounds or any-
thing else. Now Shri Mishra has
taken back the motion, But, Sir, to-
day it has been established that with-
out the Prime Minister, they do not
know what to do.

SHRI NATWARLAL PATAL rose—

MR. DEPUTY-SPEAKER: Why
don't you allow me to finish? Can
you ask Mr. Patel to cooperate? 1
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do not understand why he often gets
up.

SHRI PILOO MODY: You ask the
Minister for Parliamentary Affairs to
control his Member just as we con-
trol our Members,

MR. DEPUTY SPEAKER: Will you
give me just two minutes? 1 fully
agree with Shri Mishra that any Mem-
ber who has moved the motion can
withdraw it, But, here I am sorry
he has not yet been permitted to move
the motion and, therefore, the question
of withdrawal does not come.

Now, I would like to pose just this
question. If it i3 me or if it is the
Speaker or Shri Mishra or anybody,
if I make a remark which you do not
understand, from whom would you
seek the clarification if you do not
seck from him? Now, here ig a ruling
which, the Speaker says, he has given
but, the Home Minister could not fully
understand and which we do not un-
derstand and, now the guestion comes
up here. I would put it this way.
This 1s how I would understand and
this is how 1 would interpret. When
the discussion was hotting up, he
might honestly and legitimately feel
that if he kept thig out of the House,
he might be committing some graver
mistake Therefore, while the discus-
sion was hotting up, he felt the urge
to say that, We should be grateful
that he was honest to the House. He
has given the whole thing. Therefore,
there is no question of this motion.

Now, the House stands adjourned
to meet again at 11 A.M. on Monday,
the 26th.

1825 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 25, 1974/Agrahayana 4, 1800
(Saka).
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